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FIFTEENTH REPORT OF THE COMMITTEE OF PRIVILEGES 
(FIFTH LOK SABHA) 

I. Introduction and procedure 

I, the Chairman of the Committee of Privileges, having been authorised 
by the Committee to submit the Report on their behalf, present this their 
Fifteenth Report to the House on the question of privilege raised by Shri 
Gadadhar Saba, M. P., regarding his detention at Nalhati Police Station 
(West Bengal) by the Officer-in-charge of the Police Station on the 3rd May, 
1974, and referred1 to the Committee by the House on the loth May, 1974. 

2. The Committee held six sittings. The relevant minutes of these 
sittings form part of the Report and are appended hereto. 

3. At the first sitting held on the 16th May, 1974, the Committee decided 
to call for a factual report on the matter together with the explanations of the 
concerned Police Officers, from the Government of West Bengal, through the 
Ministry of Home Affairs. 

4. At the second sitting held on the 30th July, 1974, the Committee 
decided to examine in person Shri Gadadhar Saba, M.P. 

5. At the third sitting held on the 30th September, 1974, the Committee 
examined in person Shri Gadadhar Saba, M.P. The Committee then 
decided to examine in person the following two Police Officers, who were 
present at the Nalhati Police Station on the day of the incident involving 
Shri Gadadhar Saba, M.P. :-

(i) Shri Subhas Chandra Maitra~ Officer-in-charge, Nalhati Police 
Station. 

(ii) Shri Promode Ranjan Majumdar, ,Sub-Inspector of Police, 
~alhati!police Station. 

6. At the fourth si~g held on the 5th November, 1974, the Committee 
ex~ed in person Shri Subhas Chandra Maitra, Officer -in-Charge, Nalhati 
Police Station, and Shri Promode Ranjan Majumdar, Sub-Inspector of Police, 
Nalhati Police Station. 

The Committee then decided to examine in person Shri Pran Gopal 
Goswami, Assistant Sub-Inspector of Police, who was the Duty Officer at 
the NalhatiPolice Station on the day of the incident involving Shri Gadadhar 
Saba,M.P. 

7. At the fifth sitting held on the 29th January, 1975, the Conunittee 
examined in person Shri Pran Gopal Goswami, Assistant Sub-Inspector of 
Police, Nalhati. 

1 L.S. Deb. dt.llo-s-1974 cc. 264-73. 



8. At the sixth sitting held on the 8th May, 1975, the Conbiittee deli· 
berated on the matter. The Committee also considered their draft Report 
on the matter and _adopted it. 

II. Facts of the Case 

9. On the loth May, 1974, Shri Gadadhar Saha, M.P., raisedl a ques-
tion of privilege in the House regarding his detention at Nalhati Police 
Station by the Officer-in-charge of the Police Station on the 3rd May, 1974. 

While raising the question of privilege, Shri Gadadhar Saha stated Inte,. 
alia as follows :- . 

"On 4-5-74, you read out the following wireless message dated 3~5-74 
from the Superintendent of Police, Birbhum (West Bengal):-

"In the early hours ( at about 03 ·00 hours) of 3rd May, 1974, the 
Officer-in-charge, Nalhati Police Station went to a place in 
Nalhati Police Station area for arresting some persons under 
Section lSI Cr. P. C. Seven persons were found at that place 
A few of these persons did not disclose their identity at that. 
time. Therefore, all of them were brought to Nalhati Police 
Stati.on for interrogation and for establishing their identity. At 
Nalhati Police Station, it was discovered that one of the persons 
was Shri Gadadhar Saha, Member, Lok Sabha. Shri Saba 
was released on personal recognition at 07.00 hours on 3rd 
May, 1974'. 

This is the ~message from the Superintendent of Police, Birbhum, to you 

Rule 229 makes it absolutelylmandatory for the following :-

Intimation to Speaker by Magistrate 0f arrest, detention, etc. of a 
member. Rule 229 reads :-

'When a member is arrested on a criminal charge or for a criminal 
offence or is sentenced to imprisonment by a court or is detain-
ed under an executive order, the committing judge, magistrate 
or executive authority, as the case may be, shall immediately 
intimate such fact to the Speaker indicating the reasons for the 
arrest, detention or conviction, as the case may be, as also 
the place of detention or imprisonment of the member in the 
appropriate form set out in the Third Schedule.' 

You will see that he had not at all complied with the requirements of rules. 

Furthermore, what is even more serious is that I was arrested in the early 
morning at 0.30 hours on 3rd May, 1974, by the Officer-in-Charge of Nalhati 
Police Station, while I was proceeding to Delhi to attend the Lok Sabha. I 
was taken to the Nalhati Police Station in a police van along with several 
persons for interrogation. Inspite of the fact that I had showed my identity 
card then and there they did not take any notice of it. On the contrary they 
seized my identity card, Lok Sabha diary, the other important Parliamentary 

IIbid. 
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documents and my other belongings like watch, pen etc. Thev detained me 
in the police lock-up for hours together. After keeping me in illegal detention 
they released me at 12' 30 hours on 3rd Mav, 1974. I should say that there 
was no warrant against me, no injunction under section 144. I appeal to you 
and through you to all the hon. members of this House to consider whether 
it was reasonable on their part to have detained a member like this seizing his 
identity card and other belongings. I appeal to you, Sir, to send the matter 
to the Privileges Committee." 

10. After some discussion in the House, the Speaker observed' inter
alia as follows;-

"I believe what the~hon. Member says. I want to make it clear again 
that I am not going into the rights or wrongs of the matter. 
I am directly sending it to the Committee of Privileges. A~ to 
the point about the reasonable time within which intimations 
should be sent to the Speaker, what should be the contents, what 
are the precedents, I am going to examine these points myself. 
The earlier part raised by Mr. Saha will go to the Privileges 
Committee. " 

RI. Findings of the Committee 

II. In -the factual report on the incident submitted by Shri Subhas 
Chandra Maitra, Officer-in-charge, Nalhati Police Station, and furnished by 
the Government of West Bengal, through the Ministry of Home Affairs, it 
ha$ p~ stated inter alia as follows ;-

f', , .... Nine Left Parties headed by CPI-M and CPI decided to 
organise a mass civil disobedience movement on 3-5-74 in protest 
against prevalent high prices of food and other essential com-
modities, alleged inefficiency of the administration and increas-
ing unemployment, etc. Orders under section 144 Cr.P.C. were 
promulgated around the S.D.O's and S.D.J.M's court compound 
since 2-5-74 at Rampurhat. Prior information at hand indicated 
that about five hundred demonstrators would assemble in the 
Rampurhat court compound on 3-5-74 and during the demons-
tration a large number of rowdy and anti-social elements may 
forcibly enter the office chamber of S.D.O. and S.D.J.M. Ram-
purhat, with an intention to damage official records and furniture, 
shout slogns and thereby create a. general chaos. In order to 
avert a situation like that I had instructions from my superior 
and senior officers to make preventive arrest of someanti-social 
elements and ,trouble-shooters in the night of 2/3-5-74 within 
the jurisdiction of Nalhati Police Station. 

Accordingly, on 2-5-74 at 21' 50 hours, I along with some officers and 
force left Nalhati Police Station to make some preventive arrests. 
This refers to Nalhati P.S.G.D. Entry No. 58 dated 2-5-74. 
I searched the possible places of haunts of the rowdies at Nal-
hati Town and at about 02'30 hours I had information that a 
group of rowdies and, trouble-shooters likely to take part in the 

3L.S. Deb. dt. 10-5-1974. c.272. 
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proposed demonstration at Rampurhat Court were taking 
shelter at the Railway platform of Nalhati Railway Station to 
avail of the first train to Rampurhat. I alongwith my force 
immediately rushed to the Nalhati Railway Station. On arrival 
there I found a group of about 50 persons sitting/lying on the 
platform. At the sight of the Police a large number of them fled 
away which roused a strong suspicion. I pursued them and ulti-
mately succeeded. in arresting eight of them under Section 151 
Cr. P. C. and sent them to Nalhati P.S. in custody. On preli-
minary interrogation their identities were not established on 
the spot excepting two of them namely Shri Subhas Sarkar and 
Shri Shitish Sinha, both of Nalhati who were known by face 
only and they disclosed that they were going to participate in the 
proposed C.D. movement at Rampurhat on 3-5-74. AU the 
arrested persons were sent to Nalhati P.S. with instructions to 
keep them in custody till I returned to P .S. for verification of 
their identity to my satisfaction. I alongwith my officers and 
force continued further raids at Nalhati Town. 

The arrested persons were received at the P.S. at 03.15 hours on 
3-5-74 where the duty officer ASI Pran Gopal Goswami conduc-
ted a formal search of the person. of the eight arrested persons, 
found nothing inCrIminating, entered their names in the General 
Diary and had to keep them in thana lock-up for safe custody 
as there was no other member of force then available at the Police 
Station, barring the lone sentry constable on duty. During 
interrogation by the duty officer neither Shri Gadadhar Saha 
disclosed that he was an M.P. nor the persons who were arrested 
with him made a disclosure to that effect. Shri Saha probably 
in order to suppress facts gave out that he was a resident ofNalhati 
although he actually belonged to a place under Nanoor P.S. 
about 80 miles from Nalhati P.S. It may be mentioned here 
that Shri Saha made over his portfolio bag to the duty officer 
before going into the thana lock-up without giving any indica-
tion that it contained his identity card along with other persOllal 
effects. The duty officer, therefore, kept the bag in a safe place 
at the thana pending my· return to Police Station. This refers to 
Nalhati P.S. General Diary Entry No. 63 dated 3-5-74. 

At 05.10 hours on 3-5-74, S.I. Promode Ranjan Majumdar of Nalhati 
P.S. arrived at the P.S. and finding some pe1sons in thana lock-
up started interrogating when Shri Gadadhar Saha gave out that 
he happened to be a Member of the Parliament and that his 
identity card among other things, was inside his portfolio bag 
which he had earlier kept in the personal custody of the duty 
officer. The S.I., P.R. Majumdar had the portfolio bag brought 
in front of the lock-up and on search in presence of Shri Saha 
came across the identity card in question inside the bag. Ins-
tantaneously Shri Saha was taken out of the lock-up and offered 
a chair with due courtesy at thana office by the said officer. The 
S.l. also contacted me over phone for necessary instructions. 
This refers to Nalhati P.S. General Diary Entry No. 65 dated. 
3-5-74· 

I consulted my superior officers over phone and at 05.25 hours, on 
the same day I asked S.I., P.R. Majumdcr to release the Hon'ble 
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M.P.~from custody on P.R. Accordingly, when the officer pro-
posedio release him, the M.P. refused to furnish P.R. . Bond 
then and there. He took the plea that he would not furnish any 
such bond unless the remaining 7 arrested persons who were still 
in thana lock-Up were simultaneously released on P.R. As this 
was a peculiar demand the duty officer sought for further ins-
tructions from me over phone. This refers to Nalhati P.S. Gene-
ral Diary Entry No. 66 dated 3-5-74. 

I again contacted my superior authorities who advised me to release 
all the arrested persons including the Hon'ble M.P. on P.R. Accor-
dingly, I passed on the instruction to the duty officer at Nalhati 
P.S. over phone and Shri Saha along with the seven arrested 
persons were released on P.R. at 07.00 hours on 3-5-74 and all 
of them left the P.S. This fact was duly entered in G.D. vide 
Nalhati P.S. General Diary Entry No. 68 dated 3-5-74. 

At bout 07.45 hours, on the same day, the Hon'ble M.P. reappeared 
at Nalhati P.S. and expressed his desire to have talks with me, 
but as I was still then out on duty, Shri Saha along with his com-
panions waited at the P.S. when he was shown all necessary 
courtesy. This refers to General Diary Entry No. 73 dated 
3-5-74 ofNalhati P.S. 

I, however, returned to P.S. at u·45 hours on 3-5-74, where 
Shri Saha was still waiting for me. I paid my 
respect to him and also offered my apology to him 
for any inconvenience caused to him. I also regretted 
for my inability to recognise him at the time of the 
arrest in the early hours of the day. I also pointed out to 
him in all politeness that all such inconveniences could 
have been avoided had he disclosed his own identity to 
me at the first instance. This refers to Nalhati ,P.S, General 
Diary Entry No. 77 dated 3-5-74." 

12.. In his separate personal explanation, Shri Subhas Chandra 
Maitra, Officer-in-charge, Nalhati Police Station, has stated inler alia 
as follows :-

"I arrested 8 persons uls lSI Cr. P.C. including Shri Gadadhar 
Saba at about 03·00 hours from the Railway platf.:mn of Nalhati 
P.S. .andsent all of them in custody to Nalhati P.S. At 
the tune of the arrest Shri Saha did not disclose his identity 
that he happened to be an M.P. Shri Saha alongwith 
five other arrested persons were not known to me. Hence, 
they. had to be kept at the thana lock-up pending veri-
ficatIon of their identities. 

Subsequently, having come to learn that Shri Saha happened 
to be.an M.P., I arranged to release the Honb'le M.P. 
alOIlgWlth other persons arrested with him on P.R. at 
07·00 hours on the same date. 

750 LS-2 
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Although I was away . from the Police Station on duty the 
other officers present at the P.S. took Shri Saba out of the 
lock-up and extended necessary courtesy to him as soon 
as his identity as a Member of the Parliament wlls esta-
blished. 

At about 07"45 hours, the Hon'ble M.P. reappeared at the P. S. 
with his companions and desired to talk to me. As I was 
then preoccupied at Nalhati Town, the M.P. waited at the 
P.S. for me. I returned to P.S. at II" 45 hours and paid 
due respect to him. I also offered my sincere regret for 
any inconvenience caused to him and at the same time 
politely explained to him that the restraint caused to him 
could have been avoided if he had disclosed his identity 
to me at the time of arrest. 

I hereby unequivocally surrender myself and tender my apology 
for my inability to recognise the Hon'ble Member of· the 
Parliament and if any inconvenience/restraint was caused 
to him in course of my normal duty, I may kindly be excused 
for this time." 

13. Shri Gadadhar Saba, M.P., has alleged that he was arrested at 
the Nalhati Railway Station on the 3rd May, 1974, at midnight, at about 
0'30 hours, by the Officer-in-charge of the Nalhati Police Station, when 
he was proceeding to Delhi to attend the Lok Sabhil Session, without any 
warrant of arrest against him. From the N alhati Railway Station, he was 
taken, along with several other persons, to the Nalhati Police Station in a 
Police van. He has also stated in his evidence before the Committee that 
before entering the Police van, he showed his Lok Sabha Identity Card to 
the concerned Police Officer, but it was ignored; and that when he reached 
the Nalhati Police Station, his Lok Sabha Identity Card, Lok Sabha Diary 
and other· important Parliamentary papers, along with his other belong-
ings, were seized from him. Thereafter, he was kepf in illegal custody and 
he was released at 12.'30 hours on the 3rd May, 1974. 

14. During the course of his oral evidence before the Committee, Shri 
Gadadhar Saba, M.P., also stated that before he entered the Police van 
at the Nalhati Railway Station, and when the Police Officer was going 
through the contents of Lok Sabha Identity Card, one of the several per-
sons who were there on the spot,namely,Shri K.C. Sinha, said that he (Shri 
Gadadhar Saba) was a Member of Parliament. Shri Saha added that 
he had shown his Lok Sabha Identity Card for the second time at the Nal-
hati Police Station. 

In reply to a question whether the Officer-in-charge of the Nalhati Police 
Station apologised to him at the time of his release on the 3rd May, 1974, 
Shri Gadadhar Saba, M.P., has stated in his evidence as follows :-

"He said it is unfortunate that you were put in the lock-up. I told 
him without any warrant of arrest I was putin the lock-up and 
kept there for hours together in a very nasty place. I remain-
ed standing all the night. He said it is unfortunate you were 



7 

T there in the police lock-up. He further said the normal rule is any 
body arrested at night should be kept in the lock-up. He said 
it is unfortunate but he did not apologise." 

IS. Shri Subhash Chandra Maitra, Offic~-in-charge, ~alhati Police 
Station in his oral evidence before the Committee, stated .nter alza that 
on the 3rd May, 1974, he went to the Nalhati Railway Station with some 
Officers and constables at about 2.30 A.M. (midnight) where he arrested 
eight persons under Section 151 Cr. P.C. Those persons, when asked 
stated that they were proceeding to Rampurhat to participate in a civil dis-
obedience movement. He then sent those eight persons along with 
one officer to the N alhati Police Station. He himself continued to be 
in the town and returned to the Nalhati Police Station at about I I • 45 A.M. 
on the 3rd May, 1974, after attending to the law and order duty there 
Meanwhile, at about 5'30 A.M., on the 3rd May, 1974, Shri Pran Gopal 
Goswami, the Duty Officer at the Nalhati Police Station, informed him on 
telephone that during the course of interrogation by the Sub-Inspector of 
Police at the Nalhati Police Station, one of the eight arrested persons had 
discolsed that he (Shri Gadadhar Saha) was a Member of Parliament. 
Then"I ran at once to my superiors and requested them to release the hon. 
M.P. After a few minutes, the Duty Officer had stated that the M.P. had 
. said that he would not go alone. He wanted the release of the companions. 
Therefore, I communicated this fact to the S.P. He asked me to release 
all the 8 persons. I then instructed the Duty Officer to do accordingly. 
The M.P. was then released on a P.R. bond at 7 A.M. and a signal was 
given to all superiors." When the Committee enquired from Shri Subhash 
Chandra Maitra whether Shri Gadadhar Saha had told him as soon as 
he was arrested that he was a Member of Parliament and whether 
he showed his Lok Sabha Identity Card to him (Shri Maitra) he replied 
in the negative. He added that "had he shown his Identity Card, I would 
not have arrested him. I know about the privileges of Members of Par-
liament ... Had I known that he was an hon. M.P.,I would not have arrested 
him without, the orders of the superior officers or the State ... I am sorry 
for the inconvenience. Had he disclosed it at the Police Station itself, 
these things would not have happened." As to the question how the 
i~entity of Shri Gadadhar Saha as a Member of Parliament came to be 
known and the talk that he had with him thereafter, Shri Subhash Chandra 
Maitri stated :-

" ... prob~bly Shri Gadadhar Saha himself ~closed it. I cannot say 
definitely, because I was not at the Police Station. As soon as 
the identity was established, he was shown all courtesies '" He 
!o~d me: that he was, harassed unnecessarily. I then told him : 
Sir, this could have, been avoided if you had told me that you 

were an M.P., at the Police Station, at the time of arrest. I am 
extremely sorry for the inconvenience caused.' " 

I~. Shri Subhash Chandra Maitra, Officer-in-charge, Nalhati Police 
StatlO~ als? prod!lced before the Committee the General Diary of the 
Nalhatl Pohce Statton for perusal of the Comrriittee. Relevantextracts of 
General Diary Entries ofNalhati Police Station relating to this case are 
'given in the Appendix. 



17. Shri Promode Ranjan Majumdar, Sub-Inspector of Police, 
Nalhati Police Station, stated in his evidence: 

"At 05' 10 hours on the morning of 3-5-74, when I turned up at the 
Police Station, I asked the Duty Officer, after receiving the charge of the 
Police Station, how many persons were in custody. He said that about 19 
persons were there. I talked to the persons who were locked up. One of 
them, Shri Gadadhar Saha, disclosed that he was a Member of Parliament, 
Birbhum District ... I had consulted the Duty Officer to know who had been 
brought to the Police Station and under what circumstances they were 
brought. The Duty Officer had stated that all those persons were for-
warded by O.C. at dead of night. Then Mr. Saba stated that he was an 
M. P. Then I Offered him chair and extended to him other facilities." 
Questioned about the search of the person and property of the arrested 

persons, including Shri Gadadhar Saba, M. P., Shri Promode Ranjan 
Majumdar inter alia stated:-

"If a person is accused of a crime and he is brought to the police 
station, he is searched thoroughly. Normally, political prisoners 
are not searched like that .... They mayor may not 
be searched .. I did not search them. There was no time for me 
to ask if they had been searched and who had searched them. 
I asked the Duty Officer to open them and while I talked to them, 
Shri Saba disclosed his identity .... Shri Saba told me that his 
bag had been taken by the Duty Officer ... I asked the Duty Officer 
to .show me if there was any identity Card of Shri Saha in the bag 
and he showed me the same .... I took the bag from the Duty 
Officer and found that the Identity Card of Shri Saba was there." 

When Shri Majumdar was asked a specific question whether the Identity 
Card of Shri Gadadhar Saba was in his pocket or in his portfolio, he 
replied that "it was in the portfolio" and that "the Duty Officer opened 
the portfolio". 

18. Shri Pran Gopal Goswami, the concerned Duty Officer, at the 
Nalhati Police Station, at the time of the incident involving Shri Gadadhar 
Saha, M.P., stated in his oral evidence before the Committee that on the 3rd 
May, 1974, when the eight arrested persons were' brought to the Police 
Station at about 3' IS A.M., he made a search on their persons and belongings 
before putting them in the lock-up, to see if they possessed any offensive 
weapons like pistol, bomb etc. This was done in the case of Shri Gadadhar 
Saba, M.P. also. Shri Saba disclosed himselfto be only "Gadadhar Saba" 
and his address to be "N alhati". He did not say that he was a Member of 
Parliament. As usual, the personal property of Shri Gadadhar Saba, a 
portfolio bag, was searched in his presence. In fact, the search was only for 
offensive weapons, if any. In reply to a question, Shri Goswiuni stated that 
he "did not see that there was a Lok Sabha Diary in the portfolio bag ... 
There were papers but I did not look intq them. If I had lmown that he 
was an M.P., I would have looked into them." In reply to 
another question, Shri Goswami stated Shri Gadadhar Saba 
·disclosed }limselfto be a Member of Parliament only at about 5'10 A.M. to 
the 'Second Officer', Shri Promode Ranjan Majumdar, who took charge of 
the Police Station from him. Shri Goswami also stated that "I had not 
searched the bag the second time; but the 'Second Officer' did it when the 
hon. M.ember of Parliament disclosed his identity and said 'look into those 
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papers there is my Identity Card'. Then the 'Second Officer' took the 
b opened it and took out the Identity Card. It was underneath many 
p:ers Then I saw it. Then I apologised to the hon. Member of Parlia-
ment ~d he pardoned me." At the end of his evidence before the Commit-
tee, Shri Pran Gopal Goswami also stated:-

"I have said what I have done. When the M.P. came to me, I told 
him: 'If you had told me earlier, this would not have happened' 
I tender apology. What I have done, I have said. Please 
excuse me for what I have done." 

19. From the material placed be~ore the Committc:e and the oral 
evidence given before them, the Committee find that Shrl Gadadhar Saba 
M.P. was arrested on the midnight of 2nd/3rd May, 1974 and released on 
the 3~d May, 1974. Due intimation thereof was sent to the Speaker, Lok 
Sabha, which was read out to the House on the 4th May, 1974. However, 
there are two different versions regarding the point of time when Shri 
Gadadhar Saha disclosed his Identity as a Member of Parliament to the 
police authorities. While Shri Gadadhar Saha, M.P., has stated that he 
disclosed his identity as a Member of Parliament to the concerned Police 
Officers twice, once at the time of his arrest at the N alhati Railway Station 
and again at the Nalhati Police Station where they were taken in a Police 
van, the concerned Police Officers have maintained that they came to know 
that Shri Gadadhar Saha was a Member of Parliament only at about oS· 10 
hours on the 3rd May,1974, whereafter they took necessary steps to release 
Shri Gadadhar Saha, M.P. 

20. However, from the circumstances of the case, the Committee feel 
that had the concerned Police Officers shown greater consideration towards 
the arrested persons and had been fully conscious of their duty, the unfor-
tunate situation in which Shri Gadadhar Saha, M.P., was placed, could have 
been avoided. 

21. The Committee are of the opinion that although no breacll of 
privilege or contempt of the House may have been involved in the matter 
they are not happy about the manner in which Shri Gadadhar Saba, M.P., 
was arrested and kept in police lock-up without taking adequate steps to make 
sure about his identity and without properly determining whether it was 
necessary to detain him in the police lock-up. The Committee deprecate 
this ki~d of indiscrete action of the Police and would like to emphasise that 
the Pollee should exercise utmost discretion and restraint when their action 
resUlts in the deprivation of personal liberty of a citizen, particularly 
Member of Parliament, even for a short period. 

22. However, in view of the apology tendered by the concerned Police 
Officers before the Committee, the Committee feel that no further action 
need be taken in the matter by the House and it may be dropped. 

IV. Recommendation of the Committee 

23· The Committee recommend that no further action be taken by 
t he House in the matter and it may be dropped. 

NEW DELHJ; 
The 8th May, 1975. 

HENRY AUSTIN, 
Chairman, 

Committee 0/ PriTJil"u. 



MINUTES 

I 

First Sitting 

New Delhi, Thursday, the 16th May, 1974 

The Committee sat from 15'00 to 17'20 hours. 

PRESENT 

'Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri H. K. L. Bhagat 
3. Shri Darbara Singh 
4. Shri Nihar Laskar 
S. Shri H. N. Mukherjee 
6. Shri Vasant Sathe 
7. Dr. Shankar Dayal Sharma 
8. Shri R. P. Ulaganambi 
9. Shri Atal Bihari Vajpayee. 

SECRETARIAT 

8hri J. R. Kapur-Under Secretcery • 

••• ••• • •• 
4. The Committee then considered the question of privilege 

raised by Shri Gadadhar Saha, M.P., regarding his detention at Nal-
hati Police Station by the Officer-in-charge of the Police Station on 
the 3rd May, 1974. The Committee decided that, in the first instance, 
a factual report on the matter together with the explanations of the 
concerned Police Officers might be called for from the Government 
of West Bengal, through the Ministry of Home Affairs, for the con-
sideration of the Committee. 

The Committee then adjormted" 

- - --~.- .~-~, -----
... ·Paras 2 Be 3 relate to other cases and have accordingly been omitted. 
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D 

Second Sitting 

New Delhi, Xhurstiay, the 30th July, 1974 

The Committee sat. from 15'00 to 15'45 hours. 

PRESENT 

Dr.· Henry Austin-Chairman 

MEMBERS 

2. Sardar Buta Singh 

3· Shri Somnath Chatterjee 

4· Shri M. C. Daga 

5· Shri H. R. Gokhale 
6. Shri Shyamnandan Mishra 

7· Shri K. Raghu Ramaiah 
8. Dr. Shankar Dayal Sharma 

9· Shri G. Viswanathan. 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary. 

••• ••• • •• 
3. The Committee then tool,t up further consideration of the 

q?estion of privilege raised by Shri Gadadhar Saba, M.P., regarding 
his detention. at Nalhati Police Station by the Officer-in-charge of the. 
Police Station on the 3rd May, 1974. 

The Committee perused the factual repon and the explanation 
of the Officer-in-charge, Nalhati Police Station received from the Gov-
ernment of West Bengal through the Ministry of Home Affairs and 
decided to examine in person Shri Gadadhar Saba, M.P . 

.The Committee then adjourned. 

"·Para 2 relates to a~other case and have accordingly been omitted. 
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Third Sitting 

New Delhi, Monday, the 30th Sd'tember, 1974 

The Committee sat from 11·00 to 13· 30 hours 

PRESENT 
Dr. Henry Austin-Chairman 

MEMBERS 

2. Sardar Buta Singh 
3. Shri Somnath Chatterjee 
4 Shri M. C. Daga 
s. Dr. Shankar Dayal Sharma 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary 

WITNESS 

Shri Gadadhar Saba, M.P. 
2. The Committee took up further consideration of the question of 

privilege raised by Shri Gadadhar Saha, M.P., regarding his detention at 
Nalhati Police Station by the Officer-in-Charge of the Police Station on the 
3rd May, 1974. 

3. Shri Gadadhar Saha, M.P., was called in and examined by the 
Committee. 

(Verbatim recurd fDas kept). 
(The witness then withdrew)., 

4. The C()mmittee then deliberated On the matter and decided to take 
oral evidence of the following tWO concerned Police Officers :-

(i) Shri Subhas Chandra Maitra, 
Officer-in-Charge" 
Nalhati Police Station. 

(ii) Shri Promode Ranjan Majumdar, 
Sub-Inspector' of Police, 
N alhati Police Station . 

••• ••• • •• 
The, Committee then adjourned to meet again on the 1St October, 1974 

at 11·00 hours . 

. ,:c- !. . . 
•• ·Paras 5 to 7 relate to other cases and have accordingly been omitted. 
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1l0urtJa Siuu. 
New Delhi, Tuaday, the 5th NO'lJ8I1Iber, 1974· 

The Committee sat from II' 00 to 13 ',00 holJrs. . .. ." .' ~ . 
PRESENT 

Dr. Henry Austin-Chairman' 
MEMBERS 

2. Shri M. C. Daga 
3. Shri K. G. Deshmukh 
4. Shri Chintamani Panigrahi 
5. Shri Maddi Sudarsanam 
6. Shri G. Viswanathan. 

SECRETARIAT 
Shri Y. Sahai-Deputy Secretary. 
Shri J. R. Kapur-Under Secretary. 

WITNESSES 

I. Shri Subhash Chandra Maitra, Officef'..in-Charge, Nalhati Police 
Station. 

2. Shri Promode Ranjan Majumdar; SUb-Inspector of Police, Nalkati 
Police Station. 

*** *.- .** 
4. Th,e Committee then took up further consideration of the question 

of privilege raised by Shri Gadadhar Saba, M.P., regarding his detention 
at Nathati Police Station by the Officer-in-Charge of the Police Station 
on the 3rd May, 1974. 

Shri Subhas,h Chandra Maitra, Officer-inrCharge, Nalhati Police Station, 
was' then called in and examined by the Committee on oath. The witness 
also produced the General Diary of the Police Station, imd lle8dout relevant 
entr:ies therein relating,to tl:1is c~. The Committee directed'·him to furnish 
certi~ed copies of those entries, " • . 

(Verbatim record was kept). 

(The witness. (hen withdrl!1W) • 

. 5· Shri'Promode' Ranjan' Majumdar, Sub-Inspector of Police, Nalhati 
Pohce Station, was then called in and examined by the Committee on oath. 

(Verbatim record was kept). 
(The witness then withdrew). 

6. The Committee decided that the concerned. Duty Officer at the 
Nalhati PoliCe Station· on the day of the incident nught also be called to appear 
,before the Committee on Ii date to be decided later. 
;''''7· 'The Committee then adj~d to meet again on ~he 6th NO'OIIIffbsr, 
1974· 

*·*Paras 2 & 3 reloate to other cases and have accordingly been omitted" 
7soLS-3-
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Fift" Sittinl 

New Delhi, Wednesdtl1' the 29'ih1anUl!~Y' 1975 (Afternoon). 

The Committee sat from 15.00 to 17; 3'0 hours. 

PRESENT 

Dr. Henry Austin-Ghairman 

MEMBERS 

2. Shri Somnath Chatterjee 
3. Shri M. C. Daga 
4. Shri Popatlal M. Joshi 
5. Shri Shyamnandan Mishra 
6. Shri H. N. Muker;ee 
7. Shri Chintamani Panigrahi 
8. Shri B. R. Shukla. 

SECRETARIAT 

I. Shri Y. Sahai-Chief Legislative Committee Officer. 
2. Shri J. R. ;Kapur-:-Senior Legislative Committee Ofjicn. 

WITNESS 

Shri pran Gopal Goswami- Auist ... t Sab-Inspeaor of police, /ialhati. 

2. The CQmmittCEe' took up funher consideration of the question of 
'privil¥ rai$e!d by Shri Gadadhar Saba, M;P., regardiag his detention at 
Nalhati Police Station by the Officer-in-charge of tlie Police Station on the 
3rd May, 1974. 

3. Shri Pran Gopal Goswami, Assistant Sub-Inspector of Police, 
N alhati, was then called in and examined by the Committee on oath. 

(Verbatim record fDa!' kept). 

(The Witness then f.Oithdrew). 

4. The Committee deliberated on the matter and directed that 
verbatim record of all the evidence taken in this case might be· . circulated to 
all the members of the Committee for further deliberation at a subsequent 
sitting. 

The Committee then adjourned . 
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VI 
SiDIl SittiDl 

New Delhi, Th~"!I' ,Ihe ~ 8t/l AI., 1975· 

The Committee sat from 16'00 to IT IS hours. 

PREsENT 
Dr. Henry Austin-Chairman 

MEMBERS 

2. Shri Somnath Chatterjee 
3. Shri M., G. Daga 
4. Shri K. G. Deshmukh 
5. Shri Popatlal M. Joshi 
6. Shri H. N. Mukherjee 
7. Shri B. R. Shukla 
8. Shri Maddi Sudarsanam 

SECRETARIAT 

Shri Y. Sahai-Chief Legislative Committee Officer. 
Shri J. R. Kapur-Senior Legislative committee Officer. 

, I' 

2. The Committee considered their draft Fifteenth Report on the 
question of privilege raised by Shri Gadadhar 'Saba, MP, regarding his 
detention at N alhati Poli~ Station by the Officer-in-charge of the Police 
Station on the 3rd May, 1974, and adopted it. ' 

3. The Commi~ee authorised the Chairman and, in his absence 
Shri Somnath Chatterjee to present their Fifteenth Report to,rJlc ~se on 
the 9th May, 1975. 

*** *** ..... 
,6. The Committee decided to hold their next sittiQpfQn the 19th and 

20th May, 1975. to consider the ,cases pending before them. 
The Committee ~hen adjourned. 

·"Paras 4 & 5. relate to other cases and have accordingly been omitted. 



MlNUTBS OF EVIDENCE'TAKEN BEFORE THE COMMITTEE 
OF PRIVILEGES 

The 30th Se,Ptember, 1974 
PRESENT 

Dr. Henry Austin-Chairman , 

MEMBERS, 

2. Sardar Buta Singh 
3. Shri Somnath Chatterjee 
4. Shti M. C. Daga 
5. Dr. Shankar Dayal Sharma. 

SECRETARIAT 

Shri J. R. Kapur-Under Secretary 

WITNESS, 

Shri Gadadhar Saba, M.P. 
(Tm Committee met at II' 00 hours) 

'/. 

Evidence of Shri GadacllaarSalla, M.P. 

I' 

!!r 
.,', 

Mr. Clmirman : Mr. Saba, we would like t'6 hear from' y~u, with 
reference to the question of privilege raised by you, as to what had happened 
on the 3rd May. 

Slari Gad.dlaar Saha: I have nothing to add, to the statement made 
in the Lok Sabha on the question of privilege.' ' 

Shri Somnath Chatterjee: Our procedure is that we ask the hon. 
Member to reiterate his position. If you have nothing to add, we will pro-
ceed on the basis of your earlier statement. 

Mr. Chairman : This is a very important procedure; otherwise, we 
will have to cross-examine you. 

Shri Gadadhar Sa'" : I have nothing to add. 

Shri SomDath Chatterjee: Was this Memo. No. 35 which contains 
the letter of the Officer-in-ch'lrge of the police station given to Mr. Saha ? 

16 
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Mr. Chairman: No, it is meant for the Committee. 

Shri M. C. Dala: Was there any C.P.M. movement in the Court 
compound on 3rd Ma¥, 1974 between 8 and II hours wherein the CPM-
led 9-Party demonstration took place? 

Shri Gadaclhar Saha: It was there in the Birbhum district. 

Shri M. C. Dala: Was it published in the papers also? 

Shri Gadaclhar Saha: I do not know ; I know that there was a 
demonstration on the 3rd May. 

Shri M. C. Dala: Who were the 7 persons who were with you at the 
station at N alhati ? 

Shri Gadadhar Sua: One person was with me ; and it was at the 
railway station. 

Shri M. C. Dala: What about others ? 

Shri Gadadhar Saha: One person went with me to the railway 
station to see me off. 

Shri M. C. Dala : You have not mentioned this fact in the statemen t 
which you gave in writing. 

Shri Gadadhar Saba: 7 persons were taken along with me, to the 
police station and they were kept in the police lock-up. 

Shri M. C. Dala: How many persons in all ? 

Shri Gadadhar Sua: I remember that 2.1 persons were kept in the 
police lock-up. 

Shri M. C. Daga: You were taken from the Nalhati railway station; 
how many persons were taken ? 

Shri Gadadhar Saha: More than 7 were taken in the police van . 

. Shri M. C. Dala: Were you having the identity card in,your port-
fo11o? 

. Shri Gadadhar Saba: Yes; I had the identity card, the Lok Sabha 
dIary and other things in my bag. The identity card was in my pocket. 

Shri M. C. Dala: When were they given back to you ? 

Shri Gadadhar Saha: On my release, they were given back to me at 
12.' 30 p. m. on 3rd May. 

Shri M. C. Daga: Were they in the same condition as when they were 
taken from you ? 

Shri Gadadhar Saha: Yes, Sir. 
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Shri M. C. Daga: Did you have a talk at the railway station with the 
police officer who took you into custody ? 

Shri Gadadhar Saba: There was no talk. The officer asked me to 
follow him to outside the railway station where the van was standing. When 
the police officer asked me to get into the police van, I asked him whether all 
of us will be taken to the police station ; and on what grounds. I told him 
that I was a Member of Parliament. I showed him the identity card then 
and there. 

Shri M. C. Daga: You opened your portfolio. Was the identity card 
in your portfolio ? 

Shri Gadadbar Saba: It was in my pocket. 

Sbri M. C. Oaga: You have not mentioned earlier that the identity 
card was in your pocket. 

Sbri Gadladbar Saba: I think, in the original statement that was 
there. 

Sbri M. C. Daga: Did the police officer, who took the identity card 
from you, read it ? \ 

Sbri Gadad1aar Saba: He took it and read it. 

Shri M. C. Oaga: You have not mentioned this fact in your statement. 

Sbri SOMnatlt Chatter;ee: It is written there" ........ I had 
showed my identity card ...... " 

Sbri M. C. Oaga: What is melltionej is that 'he showed the identity 
card when he was taken to the police station'. Mr. Saba, you were at the 
railway station irst, and then you were taken to the police station. 

Sbri Gadadhar Saha: The police van was standing at two or three 
minutes' walk fro:n the railway station. Before entering the police van, I 
showed the identity card. 

Sbri M. C. Oaga: You have said that the police officer read the 
identity card. 

Sbri Gadadhar Saha: Yes. 

Shri M. C. Oaga: When the police officer was reading the identity 
card, who were the person s present with you ? 

Shri Gadadbar Saba: This happened before the police ,:an. 
Several persons were present with me. One of them, whoJIl. I can name lust 
now, is Mr. K. C. Sinha, Assistant Teacher of Nalhati Higher Secondary 
School. 

Shri M. C. Oaga: He went through the identity card in the presence 
of those people. 
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Sbri SOlDnatll Cllatterjee: He has said that there were a number of 
people and he could name only one. 

Sbri M. C. Daga: Who were the persons . who. were with you at 
that time when the police officer went through your Identity card ? 

Sbri Gacladhar Saba: Several pe.rsons we~e there, out of w~ch I 
could name only one person Shri K. C. Smha, AssIStant Teacher of Higher 
Secondary School. He was one of the arrested people. 

Shri M. C. Daga: When the police officer was going through the card, 
did any person speak anything ? 

Shri Gadaclhar Salla: Shri K. C. Sinha said that I was a Member of 
Parliament. I also said that I was an M. P. 

Shri M. C. Daga: Did Shri Sinha only speak these wotds that you 
were an MP and nothing else? 

Shri Gadadhar Saha: Yes. 

Shri M. C. Oaga: No other pefSOPlpoke anything ? 

Shri Gadadllar Salaa: Yes. 
Shri M. C. Daga: You have not mentioned that in your statement 

given to the Parliament, i.e. about the presence of several persons and the 
police officer having read your identity card. 

, Shri Gacladhar SaIIa: I said that several persons were present along 
with me. 

Shri M. C. Oaga : What you have stated in your statement is : 

" . . . . . . .. I was arrested .... while I was proceeding to Delhi to 
attend the Lok Sabha. I was taken to the Nalhati Police Station 
in a ~ice van along' -with several persons for 
interrogation. Inspite of the fact that I had mown m.y identity 
card then and there they did not take notice of it. On the con-
trary they seized my identity card, , Lok Sabha diary, the othor 
important Parliamentary documents and my other belongings .. 

" 
My question is that nothing has been said about the presence of the 

teacher and the card having bcenread by the Police Officer. 

Shri Gacladhar Saha: Several persons were present with me. 

Shri M. C. Oa,a: These facts were not mentioned in your statement. 
Shri Gadadhar Saha: One is that there were several persons. That 

means 'one and many'. . 

, Shri M. C. Daia: You did not mention the name of the teacher. 

Shri GaDdhar Sua: Yes. 



20 

Shri M. C. Daga: You have also not mentioned that he 'spoke and 
said that you were a Member of Parliament. 

Shri Gadhadhar Saba : Yes. 

Shri M. C. Daga: You have also not mentioned that the police officer 
read your identity card in your presence:. 

Shri Gadadhar Sua: I simply mentioned that several persons were 
with me when I was taken to the police station in the police van. 

Shri M. C. Daga: And then all these things were in your portfolio. 

Shri Gadadhar Saba: The identity card was in my pocket and all 
other belongings in my bag. 

Shri M. C. Daga: The portfolio was taken into custody? 

Shri Gadadhar Saha: By portfolio I mean the bag which was in my 
hand. 

Shri M. C. Daga: What were the contents ? 

Shri Gadadhar Saba: Lok Sabha Diary, Lok Sabha pad, shirt, dhoti 
and other things .that were in my bag were taken and returned to me after 
they released' me. . 

Shri M. C. Daga: Your statement says "On the contrary, they seized 
my identity card, Lok Sabha Diary, the other important Parliamentary docu-
ments and my other belongings like watch, pen etc." This happened in 
the Police Station ? 

Shri Gadadhar Saba: Yes, in the Police Station. 

Shri M. C. Daga: Not before ? 

Shri Gadadhar Saba: Not before. 

Shri M. C. Dala: What do you mean by 'seized' ? 
taken forcefully from you ? 

Were they 

Shri Gadadlaar Saba: 'Seized' means. they were taken from 
me when they put me in the police lock-up. I then mentioned that I was a 
Member of the Lok Sabha and showed them my identity card. Before I 
entered the police van I showed it once. 

Shri M. C. Daga: You showed it once before you. entered the police 
van and for the second time you showed it at the police station ? 

Shri Gadaclhar Saba : Yes. 
Shri M. C. Daga: You have not mentioned in your statement that 

you showed the card when you entered the van also. Kindly look into the 
statement you have given. And you say that the identity card was read by 
the police officer ? . . J • 
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Sbri Gadadhar Saba: Yes, at the police station. 

SJari M. C. Dala: You have not mentioned that fact abo in the atate-
ment. 

Shri Somnath Chatterjee: With all respect, I would submit tha t 
this was only a statement made to the Lok Sabha ; it is not an FIR OF a 
written statement submitted as such. Therefore, everything need not be 
mentioned in it ; if it were an FIR it would be different. 

Shri M. C. Dala: The purpose of this Committee is to find out 
whether there was any breach of priviledge. So first we have to find out 
whether he was taken into custody in spite of the fact that he revealed his iden-
tity to the Police Officer. 

Mr. Chairman: That is all right, but when he raises the question 
of privilege in Parliament, he is not expected to say so many things; it is 
only a general statement. You can question him about other things, but you 
can't ask him why he did not mention certain things in his statement. Why 
should he mentioned all these details? You can bring it out in your cross-
examination but he need not put it in the brief statement he made to Parlia-
ment. 

Shri Somnath Chatterjee: Yes, this is only a statement made to 
Parliament. 

S1Iri M. C. Daga: I would submit that we have to find OUt whether' 
the police officer deliberately took him into custody knowing that he was a 
Member of Parliament. The second thing is whether, even after the witness 
told him that there was a Parliament session, he prevented him from perform-
ing his duties. I am question him on these two aspects. He said that 
several persons were assembled there. 

Were you acquainted with them at the RaUway Station ? 

Shri Gadadhar Saha: No. 

Shri M. C. Dala: When did you reach the station ? At what time? 

Shri Gadadhar Saba : Befere 10'30 P.M. 
Shri M. C. Daga: At what time was the train leaving ? 

Shri Gadadlaar Saha: The train was late. 
Shri M. C. Daga : Generally the train leaves the station at what time? 
Shri Gadadhar Saha: It was the Gaya Passenger .............. " 
Shri Somnath Chatterjee: Do you remember the scheduled time? 
Shri Gadadhar Saha : I can tell you the scheduled time of the train 

with the help of the guide. 
750 LS.-4. 
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Shri M. C. Daga: What was the number of the train known as. 

Shri Gadadhar Saha : It was the Gaya Passenger and the scheduled 
time of arrival at the station was 22' II hrs. But that day it was late by more 
han two hours. 

t 

Shl'i M. C. Daga: At what time did the train come ? 

Shri Gadadhar Saba: Before the train arrived I was taken by the 
police to the police van. 

Shri M. C. Daga: So, before the train arrived, of the persons who 
were there, excepting one you did not know anybody? 

Shri Gadadhar Saba: One was with me, and he was Shri K. C. 
Sinha. 

Shri M. C. Daga: What about the others? Who were those persons? 

Shri Gradadhar Saba: In the police van? 

Shri M. C. Daga: When you were at the station. 

Shri Gadadhar Saba: We were not together. There were several 
persons, but Shri K. C. Sinha was with me. 

Shri M. C. Daga: At the Railway station, where were you sitting? 
Were you sitting on a bench or in the 1st Class waiting room or some other 
place? What was the place at which you were sitting? 

-Shri Gadadhar Saba: At the railway platform. 

Shri M. C. Daga: On the floor ? 

Shri Gadadhar Saba: On a bench. 

Shri M. C. Daga: Who else were sitting on that bench? 

Shrl Gadadhar Saba: I know only one person. 

Shri M. C. Daga: How many others were sitting? 

Shri Gadadhar Saba: Three or four, may be. 

Shri M. C. Daga: You don't know the names of those persons? 

Shri Gadadhar Saha: I know only one person. 

Shri M. C. Daga: When you were sittng on the bench, who was the 
person who came to you? 

Shri Gadadhar Saba: You mean the police officer? 
Shri M. C. Daga: Yes. 



Shri Gadadhar Sua: From Shri K. C. Sinha I~came to know ...• 

,Shri M. C. Daga: I asked who was the person who carne to you. 

lShri Somnath Chatterjee: Let him finish what he has got to say. 

Shri Gadadhar Saha: I personally do not know that police officer. 

Shri Somnath ChatterJee: He has started saying something. He 
should be given chance to speak. 

I Mr. Chairman: Let him finish his talk . 

.. :-- Shri Gadadhar Sua: Nalhati is a part of my constituency. I do not 
know that police officer personally. I do not know the number of each and 
every police official but from Slni Kshitish Sinha I carne . to know that 
he was the police officer of Nalhati Police Station. ~His name was Shri 
Subash Chandra Maitra . 
. , 
Ii... Shri M. C. Daga: Was he in his uniform? 

Shri Gadadhar Sua : Yes. 

Shri M. C. Daga: What was the number of the Police Officer? 

Shri Gadadhar Saha: I did not notice the number on his uniform. 
But he was in his uniform and I came to know that he was the Officer 
Incharge of the Nalhati Police Station. There were some other· Police 
Officials with him. 

Mr. Chairman: In your statement you have mentioned that one. of 
your main complaints is that without any warrant or arrest ·orders you were 
apprehended and were asked to go into the van and then taken to the Police 
Station. At that time you could have revealed your identity. If you had 
thought that this matter should be pursued further, perhaps you could have 
noted down his number or something like that. I know, many people have 

. done like that. Normally one does like that. 

8hri Somnath ChatterJee: Did you note down the number of the 
police officer ? 

Shri Gadadhar Sua: I did not note it down. 

Shri M. C. Daga: When the Police Officer came to you~ were you 
sitting or you stood up? 

Shri Gadadhar Saha: I was sitting. 

Shri M. C. Daga: When the Police Officer came· to you. did you say 
anything to him? 

Shri Gadadhar Sua: I said nothing to him. 
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Slid .M. C. Dap: So, you said nothing to him. 

Shri Gededbar Saba: I have already told you that Shri Kshitish 
Sinha was talking to him. 

Slari M. C. DaBa: That means, Mr. Chairman, he had not said anything 
:co the Police Officer. 

SIui 8em •• tll Cllatterjee: He is telling about the arrest. Admit-
tedly he was arrested. The question is whether the Police Official had the 
knowledge of his identity or net. That is the point. 

Shri M. C. DaBa: The question is whether the SHO or the police 
Officer Incharge knew Mr. Saha as a Member of Parliament and that he 
was proceeding to Delhi to attend Parliament which was in session. The 
lIecond point is whether the arrest had been made knowingly. 

Shri Gadaclhar Saha: Shri Kshitish Sinha was known to the police 
Officer. The Police Officer came to him and asked him to follow him. 
Then he also asked me to follow him and both of us were taken to Police 
van. This is what I wanted to say. 

Slari M. C. DaBa: How many police vans were there? 

Shri Gadaclhar Saha: There were three police vans. 

Shri M. C. D-Ba: First Mr. Kshitish Siaha followed the Police Officer 
ad then you also followed him. At that time did you say anything to him ? 

Shri Gadaclhar Saha: When we reached the Policeman, I had 
asked the Police Officer why I should get into the van. The Police Officer 
said that he had arrested me along with other persons. But he did not 
tell me the reason why I was arrested. He told me that we should go to the 
Police Station in the first instance. This is what I have mentioned in my 
statement. 

Shri MoC. DaBa: Did you have a -cordial talk with the police officer 
iocb.arge, Shri Subhash Chandra Maitra? _. 

Shri Gadaclhar Saha: No cordial talk took place between me and the 
Pollee Officer Incbarge before 12 O'clock in the night. 

SIui M. C. Da,a: So, you had not talked to the Police Officer. 

Shd Gadaclhar Saha: But when I was brought to the Police Station, 
for interrogation, the Police Officer Incharge was there. 

·Shri M. C. Dala: Which Police Officer Incharge was there? 

Shri Gadaclhar Saba: Shri Subhash Chandra Maitra was there. 

Mr. Chairman : At what time he was there? 
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Shri Gadadhar Salta: When I was taken to Police Station, the police 
Officer had already reached there, that is three or four minutes before our 
arrival. 

Mr. Chairman: At what time did you reach the Police Station? 

Shri Gadadhar Saha: Perhaps at 00.35 hrs. I reached the Police 
Station. At 00.30 hours I was at the Railway Station. 

Shri M. C. Daga: Was Mr. Subhash Chandra Maitra in the van 
in which you travelled? 

Shri Gadadhar Saha: He was not in the van and I also asked about 
him. 

Shri M. C. Daga: So, you 'had not met him there. 

Shri Gadadhar Saha: Shri Subhash Chandra Maitra met me only 
once and that was not before 12.30 A.M. 

Shri M. C. Daga: At the Police Station, did you show your identity 
card to the Police Officer Incharge? 

Shri Gadadhar SaJaa: The Officer Indlarge of .the Police Station 
was there at about 00.35 hours or 00.40 hours. And around this time my 
identity card was shown to him once. Then I was released but just before 
my releas e he was not present there. I tried to meet him and I also asked 
the sentry about him so that I could tell the Police Officer Incharge about the 
treatment that was given to me. 

Sbri M. C. Daga: When you were taken to the Police Station, at that 
time, did you have any talk with Mr. Subhash Chandra Maitra, OC or not? 
Did you also show your identity card at that time or not? 

Slari Gadadlta r Saba: Once between 00.35 to 00.40 hours. 

Shri M. C. Daga: How many people were there when you showed 
your identity card to Mr. Maitra in the Police Station? 

Slari GadacUaar SaI1a: More than nine or ten people were with me. 
But one of them was smuggler. 

Shri M. C. Daga: Do you know those nine persons? 

Shri Gadadhar Saha: No. 

Shri M. C. Daga: Not all of them ? 

Shri Gadadhar Saba: No. Particularly, one person. is knoW!. to 
me. 

Shri M. C. D ... : You did not know the other eight persons? 

Shri Gadadhar Saha: No. 
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Shri M. C. Daga: What did yO·j ny to Mr. Maitra at that time in the 
police station? 

Shri Gadadhar Saha: First, I showed my identity card and told him 
that I was a Member of Parliament. After that, I asked him on what ground, 
they had arrested me. After two-three minutes, he left that place. Then 
some other officers who were on duty, they had taken away all my belongings 
and put me in the police lock up. 

Shri M. C. Daga:] When you told Mr. Maitra all these things, did 
he tell you anything. 

Shri Gadadhar Saha: No. 

Shri M. C. Daga: Did Mr .. Maitra seize all these belongings 
from you? 

Shri Gadadhar Saha: No. Other officers on duty did it. Then my 
name and address was entered in some register along with my belongings. 

Shri M. C. Daga: When you were released, was Mr. Maitra present 
in the police station. 

Shri Gadadhar Saha: He was present. I have already stated this 
thing. 

Shri M. C. Daga: When you were released, did you have any talk 
with him? 

Shri Gadadhar Saha : I told him that I was detained for a long time 
and how I spend the whole night. I also told him that I was put in a small 
room full of bad smell and urine. 

Shri M. C. Daga: When you were telling all these things to him 
did he utter any sentence? 

Shri Gadadhar Saha: He told me that it was unfortunate ; he did 
not know that I was a Member of Parliament. I told him that I was wondering 
how after my showing them my identity card and Lok Sabha diary, they 
had taken into their custcdy all my important papers and even then they did 
not know that I was a Member of Parliament. I expressed my great surprise 
to him. 

Shri M. C. Daga: Did you not mention all these facts before him ? 

Mr. Chairman: Mr. Daga, it is already one hour. 

Shri M. C. Daga: How can I come to know whether the story narrated 
by him is true or not ? 

Mr. Chairman: Let me tell you one thing. It is.well-known that this 
Committee are not equipped with all kinds of facilities as are obtained in 
the norn\al courts. We do not have a lawyer. 
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Shri M. C. Daga: I am reading out to you from page 954 of the 

material. It says that after some discussions in the House, the Speaker 
observed inter alia as follows:-

"I believe what the hon. Member says. I want to make it clear again 
that I am not going into the rights or wrongs of the matter. 
I am directly sending it to the C:0mmi!l~ of P!ivile~~. As. to 
the point about the reasonable tlDle Within which mtlDlatlon 
should be sent to the Speaker, what should be the contents, 
what are the precedents, I am going to examine these points 
myself. The earlier part raised by Mr. Saha will go to the Pri-
vileges Committee." 

Shri M. C. Daga: Now, I will put three or four questions and I will 
finish. You said you were taken into custody at twelve in the night and you 
were released at twelve, the next day. During that period, I would like to 
know whether you had any talk with any police officer or not. 

Shri Gadaclhar Saha: There was no talk with any police officer. 

Shri M. C. Daga: He was taken into custody at twelve in the night 
at the police station and he was released the next day at twelve noon. During 
this period, he did not have any talk with any police officer. When you 
were released, were all those nine persons released? 

Shri Gadadhar Saha : Some persons who were arrested and taken 
to the Police Station in the same police van were also released. 

Shr i M. C. Daga: All were released ? 

Sh ri Gadaclhar Saha: All those who were put in the police lock-
up were not released. Twenty one, I think, so tar as I remember, were 
kept in the police lock-up and some of them were released. 

Sardar Buta Singh: Mr. Saha, you said that this Nalhati was part 
of your constituency. Do you normally entrain from Nalhati whenever 
you come to attend Parliament Session ? 

Shri Gadadhar Saha: Generally, I reserve my seat from Howrah 
and get into the train at Burdwan or Howrah. 

Sardar Buta Singh: That means, normally, you do not entrain from 
Nalhati. On that particular day, was any reservation made for Delhi from 
Nalhati in your name? 

Shr~ Gadadhar Saha: Yes. Intimation was given to the Howrah 
Reservation office that I intend to get into the train at Burdwan. 

Sardar Buta Singh: Was any seat reserved for you from Nalhati 
station either for Howrah Or for Delhi ? 

Shri Gadadhar Saha: Reservation from Burdwan. 
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Sal'dar Buta Singb: From Nalhati? 

Shri Gadadbar Saba: Not trom Nalhati. 
Sardar Buta Singb: Was any seat reserved for you at Nalhati station 

on that particular day? 

Slari Gadadbr Saba: Not trom Nalhati. 

Sardar Buta Siagk: The second question is, was there any programme 
of your party to organise a demonstration the next day at the sub-divisional 
headquarters ? 

Sbri Gadadbar Saba: Yes. There was a demonstration to be organised 
on 3rd May. 

Serdar Bate Singh: What was your programme? Why did you go to 
N alhati all the way? 

Shri Gadadhar Saba: I went to N alhati some days before 2nd May. 

Sardar .Buta Singb: For what purpose? 

Shri Gadadhar Saha: I went to Nalhati ..... . 

Sardar Bgta Singla: What was the purpose of your visit to Nalhati? 

Shri Gadadhar Saha: Only to visit my constituency. 

Sardar Bgta Singb: Not to organise the demonstration? 

SItri Gacladbar Saka : No. One thing I would like to say. So far 
as I know, the demanstration was to be held not at Nalhati, but, s~ 
where at Rampurhat. 

Sardar Bgta Singb: You said a little while ago that at the time of 
entering the p:>lice station, you disclosed your identity. Is it a fact? 

Shri Gadadhar Saba: Yes. 

Sardar Bata Siagb: You disclosed your identity or scmU= of your 
colleagues mentioned that you are a Member ot Parliament? 

Shri Gadadbar Saba: I disclosed my identity. 

Sardar Bata Sialb: To the officer who was taking you? 

Shri Gardahar Saba: To the oflicer-in-charge. 

Sardar Buta Singh: You showed your identity card to him? 

Sbri Gadadhar Saba: To him. 
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Sardar Buta Singh : Which he kept with him, or did he give it 
back to you? 

Sht'i G'ldadbat" Salla: Yes. After reaching the police station, it was 
laken. 

Sardar Buta Singh : At the time you showed the identity card ... 

Shri Gadadhar Saha: It was returned. 

Sardar Buta Singh: It was given to you? 

Shri Gadadhar Saha: Yes. 

Sardar Buta Singh: Then, your hand bag was taken by the police 
officer who was the incharge of the police station? 

Shri Gadadhar Saba: JliSt at the police station ... 

Sardar Buta Singh: And the bag was given to you? 

Shri Gadadhar Saha: Yes. 

Sardlir Buta Singh: After searching in your presence? 

Shri Gadadhar Saba; After I was released. 
\ 

Sardar Buta Singh: Then the identity card was in the hand bag? 

Shri Gadadhar Saba: I was taken into custody ... 

Shri Somnath Chatterjee: KindlY listen to the question and then 
answer. 

Sardar Buta Singh : When the bag was searched in the police station 
you found your identity card in the bag? 

Shri Gadadhar Saba: In my pocket. It was in my pocket. '. 

. Sardar Buta Singh: May we know whether the bag was searched 
In yoar presence ? 

Shri Gadadhar Saba: Yes, Sir. The bag was searched in my presence. 

Sardar Buta Singh: How is it that when the incident took place or! 
the 3rd whereas you reached Delhi on loth? May I take it that you were 
released on the 3rd but you reached here on the loth. 

Shri Gadadhar Saha: I reached here before loth, but on the 9th, 
I raised this matter. 

Mr. Chairman: After your release on what date you reached Delhi? 
~hri <;iadadhar Saba: I think that it was on the 8til May that I tried 

~o raise thiS. Also on the 9th May I raised this issue in the House. 
750 LS.-5. ' 
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Mr. Chairman: On what date did you attend the Parliament after 
you were released on the 3rd ? 

Shri Gadadhar Saha: On the 5th May I started fur Delhi. 

Mr. Chairman: That may be so. On what date did you attend the 
Parliament? Afterwards you may say all these things. 

Shri Gadadhar Saha : I attended the Parliament on the 9th May 
and I tried to raise this Motion. 

Mr. Chairman: Whatever it may be, what was the day that you atten-
ded the Parliament after your release on the 3rd? 

Shri Gadadhar Saba: So far as I remember, I attended the Parlia-
ment on the 7th May. 

Sardar Buta Singh: You raised this question on the loth May. 

Shri Gadadhar Saba: I raised this ques!ion on the 9th May. 

Mr. Chairman: Now may I put this question to you whether 7th 
May was a working day ? From the calendar it seems that it was Tuesday-a 
working day. Why did you not raise this matter on the 7th May when you 
reached Delhi sufficiently in time to attend the meeting ? 

Shri Gadadhar Saba; On the 8th I tried to raise it. I raised it on the 
9th also. 

Mr. Chairman: Did you make an effort to raise it on the 7th when 
you reached Delhi sufficiently early to attend the Parliament session? 

Shri Gadadhar Saba : I came to know that the intimation to the Spea-
ker was sent by the superintendent of police. . . 

Mr. Chairman ; That apart, had you taken steps to intimate the Spea-
ker or to raise the matter on the 7th May when you reached Delhi ? 

Shri Gadadhar Saba: For two or three days, I raised this. 

Mr. Chairman: That is a difficulty. Tell me whether you raised this 
. matter in Parliament on the 7th ? What steps had yqu taken to intimate the 
Speaker for raising this matter in Parliament ? Say 'Yes' or 'No'. 

Shri Gadadhar Saha : Not on the 7th. 

Mr. Chairman: All right. Did you raise it on the 8th? 

Shri Gadadhar Saba : On the 8th I did not raise it. 

Mr. ~airman : So, you did not take any steps on the 8th also. 
Was any mtlDlation given to the Spe"lrer "'0 rais~ the matter in Parliament accordingly ? . .. . . "'I' t . 
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Shl'i Gadadhar Saha : No, Sir. 

Mr. Chairman: So, you raised this matter on the 9th. 

Shri Gadadhar Saha : Yes, Sir. 

Mr. Chairman: Was any intimation given to raise this matter ? 

Shri Gadadhar SBha : Yes, and I tried to raise the matter but it wa. 
not permitted. 

Mr. Chairman : You tried to raise the matter on the 9th but you 
were not permitted. When did you then raise the matter? 

Shri Gadadhar Saha : On the 10th. 

Sardar Buta Singh : I want to know one thing from Mr. Saha. 
When you were being taken to the police Station, were there any office-bearers 
of your party along with you there ? 

SJari Gadacllaar Salaa : Shri K. C. Sinha was there. 

Sardar Buta Singh : Is he the office-bearer of your party ? 

Shri Gadadhar Saha : He was not an office-bearer. He was a teacher 
as well as a Member. 

Sardar Buta Singh: Was he an office-bearer ofthe Trade Union? 

Shri Gadaclhar Saha : I am not aware of that. He was a member 0' 
the A. B. T. A.-All Bengal Teachers' Association. 

Sardar Buta Singh : Are you heading the organisation or have you 
anything to do with that organisation ? 

Shri Gadaclhar Saha : I am only a member of the All Bengal 
Teachers' Association. 

. Sardar Buta Singh : Did that association take part in the demonstr-
at10n the next day ? 

Shri Gadaclhar Saha : This is a democratic association and it took 
part in many democratic movements and demonstrations. 

Mr. Chairman : You do not have to say all this. First answer whether 
this organisation took part in the demonstration or did any office-bearer take 
part in that demonstration ? 

Shri Gadadhar Saba : I do not know about that. I was not there in 
that demonstration. 

Mr. Chairman: Thank you. 

Mr. Chairman: Mr. Chatterjee, would you now like to put questions ? 
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Shri Somnath Chatterjee: No, Sir. 

Mr. Chairman: Mr. Saha did your party along with other parties 
give a call for some kind of a demonstration at Rampurhat on the 3rd ? 

Shri Gadadhar Saha : Yes, Sir. I have already said that. 

Mr. Chairman: You may have told. But, I have to ask you. Did 
your r arty give a call for a demonstration ? 

Shri Gadadhar Saha : Yes, Sir. 

Mr. Chairman: Did you have any particular duty to discharge in 
Parliament on the 3rd ? Was anything listed for performing any duty on the 
3rd ? 

Shri Gadadhar Saha : I was returning byoGaya passenger train. 

Mr. Chairman: Were you expected to be in Parliament for any 
work on the 3rd ? Was your presence in Parliament~in Lok Sabha-on 
3rd necessary for discharging any duty as a Member of Parliament ? Tell 
me whether it was necessary for you to attend the Parliament on the 3rd ? 

Shri Gadadhar Saha : On 4th May I had. 

Mr. Chairman: I am asking you about the 3rd May. 

Shri Gadadhar Saha : My reservation was for 4th May from Burdwan. 

Mr. Chairman: You areanMP. Didyou have anyworkoranything 
connected with the Lok Sabha on the 3rd here in D e1hi. ' 

Shri Gadadhar Saha : There was no Motion in my name. 

Mr. Chairman: Or was your personal presence needed in any way 
here on that day? 

Shri Gadadhar Saha: There was no Motion in my naIne, but 
Iwas to ... 

Mr. Chairman : That is a different matter. 

Just now you said that your reservation was on the 4th from Burdwan 
to Delhi. 

Shri Gadadhar Saha : Yes. 

Mr. Chairman: Is Rampurhat in your constituency? 

Sui Gadadhar Sua: It is part of my c~nstituency. 

Mr. Chairman: When your party came in a big way along with all 
parties including the CPI for a big demonstration at Rampurhat, was it not 
your responsibility as an MP representing that c<?nsti~ency to be on the 
field in a big way to lead the movement or something like that ? 



Shri Gadadhar Saha : There was no special programme for me. 

Mr. Chairman: That is a different matter. Was it not your duty as 
a party member holding a responsible position in various functional organi-
sations, Teachers' Association and all that to come out in a big way on that 
day ? 

Shri Gadadhar 8aha : No duty was assigned to me on that occasion. 

Mr. Chairman: Was it not your duty as a leading member of your 
party and MP to be there ? 

8hri Gadadhar 8aha; Yes, we organised a demonstration and we 
had a special programme, but there was no specific programme for me. 

Mr. Chairman: You say yes or no. In your personal responsibility 
as an MP, do you not think it was your duty to Involve yourself in the move-
ment like. that. 

Shri Gadadhar Saha : Yes, I feel it. 

Mr. Chairman: You went there by train. How many miles is it from 
NaIhati to Rampurhat.? You were arrested at N alhati. From N alhati railway 
station to Rampurhat what is the distance? 

Shri Gadadhar Saha : 15 Kilo metres. 

Mr. Chairman : Which train were you planning to take ? 

Shri Gadadhar Saha : Gaya Passenger. 

Mr. Chairman: When was it to leave Nalhati ? 

Shri Gadadhar Saha : 22' 16 hrs. 

Mr. Chairman: You were at the railway station at Nalhati. What 
was the train you were planning to take ? 

Shri Gadadhar Saha : Gaya Passenger. It was to arrive at 22' II hrs. 

Mr. Chairman : What was the time of departure of that train ? 

ShriGadadhar Saha : Arrival time 22' I I hours and departure time 
22'16 hrs. 

Mr. Chairman: What was the train you were planning to take? 

Shri Gadadhar Saha : Gaya passenger. It was late on that day by 
more than two hours, 

Sardar Buta Singh : Is this Rampurhat on the way to Burdwan 
from N alhati ? 

Shri Gadadhar Saha : Yes, on the way to Burdwan trom N alhati ? 



Mr. Chairman: Did you have any reservation made {tom Nalhati 
to any other place on the 3rd ? 

Shri Gadadhar Saha: No. The Gaya passenger reached Howrah and 
from Howrah ... 

Mr. Chairman: You may go to any place. But on the 3rd or 2nd 
night did you have any reservation made in any train from N alhati to any 
other place? 

Shri Gadadhar Saha : No. 

Mr. Chairman: Did you know the police officers of that place before? 

Shri Gadadhar Saha: No. 

Mr. Chairman: Did the police officers have any animus or ill-will 
against you because of your belonging to that party or being an MP ? -

Shrj Gadadhar Saha: They maltreated me. 

Mr. Chairman: I am not touching 0:1 the arrest. You said you did not 
know them before. Did you have any reason to believe that these officers had 
any ill-will against you or was there any confrontation in the past between 
you and they ? 

Sbl'j Gadadbar Saha : There was no confrontation between me and 
the police. 

Mr. Chairman : How is it that you could say that they had obstructed 
you in the discharge of your parliamentary work the next day or any other day? 

Shri Gadadhar Saha : without any warrant of arrest or prohibitory 
order in that area, I was detained for hours together. 

Mr. Chairman : Did you know that there was a demonstration on 
3-5-74 between 8 and 11 hours at the Rampurhat court compound. As an MP 
representing that area, you should know. 

Shri Gadadhar Saha : Yes, I was told there was a demonstration. 

Mr. Chairman: When did you know it ? Did get any report? 

Shri Gadadhar Saha : After mJ release, I travelled by the train. 

Mr. Chairman: When did you know. 

Shri Gadadhar Saha : On 3rd May after my re1easr:.. 
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Mr. Chairman : What time did you know that ? 

ShPi Gadadhar Saha : 2'30 P. M. 

Mr. Chairman : At what place did you know that ? 

Shri Gadadharsaha : At Rampurhat railway station when I was retur-
ning. 

Mr. Chairmen : What time did you reach the Rampurhat railway 
station? 

Shri Gadadhar Saha: At 2'30 by bus. 

Mr. Chairman: By bus? You just now said you went by train. 

Shri Gadadhar Saha : I reached Rampurhat from N alhati by bus, 

Mr. Chairman: What was the nature of your information as t~ what 
kind of demonstration was it? 

Shri Gadadhar Saha : The report I got was that there was lathi-charge 
against the peaceful demonstrators and they were injured and sent to hospital 
for treatment. 

Mr. Chairman: Did you receive any report that the police had to 
fire one round of tear-gas ? 

Shri Gadadhar Sua : I received the news that there was lathi-
charge. . 

Mr. Chairman: From which station you were coming to Nalhati ? 

Shri Gadadhar Sua: From my usual place, that is, Daskalgram 
railway station to N alhati. 

Mr. Chairman: Were you asked to make a statement about yourself by 
the police? 

Shri Gadadhar Saha : I said my usual place of residendce is Paisa, P.O. 
Nanur, District Birbhum. 

Mr. Chairman : You know that factum of arrest had been intimated 
to the Speaker in accordance with the rules. 

Shri Gadadhar Sua : On coming to Parliament I come to know that 
Superintendent of police has sent intimation. 

Mr. Chairman : When you were examined by the police did you say 
you were going to Delhi. 

Shri Gadadhar Saha : Yes. 

Mr. Chairman: Actually your reservation was for the 4th. 

Shl'i Gadadhar Saba; Yes. 



Mr. Chairman: When 'police arrests a person and takes to a lock-up 
normally they examine the personal effects. Did they do so in your case? 

Shri Gadadhar Saha : Yes. A list was prepared. 

Mr. Chairman : Did you see it and sign ? 

Shri Gadadhar Saha : I saw it but no signature is wanted. 

Mr. Chairman: At the railway station when the police officer first 
met you were you alone or with somebody else ? 

Shri Gadadhar Saha : With Mr. K. C. Sinha. 

Mr. Chairman : Did your party or those parties who were incharge of 
this organisation give a call to the people to reach Rampurhat by trains, buses, 
etc. ? 

Shri Gadadhar Saba: Yes. 

Mr. Chairman: As you are a Member of Parliament and close to 
that area did you check whether your party workers have come or not ? 

Shri Gadadhar Saha : Persons did not assemble there. 

Mr. Chairman : Did yoc make any enquiry to this effect ? 

Shri Gadadhar Saha : No. I did not make any enquiry. Rampurhat is 
only 30 minutes travel from there and many buses ply. 

Mr. Chairman: Was youridentity as Member of Parliament revealed 
to the police officer at the railway station ? 

Shri Gadadhar Saha : It is unfortunate they did not take any notice 
of it. 

Mr. Chairman: What time were you released by the police I 

Shri Gadadhar Saha : 12' 30P. M. 

Mr. Chairman : At that time did the officer-in-charge of the police 
station there apologise to you for the inconvenience caused to you ? ' 

Shri Gadadhar Saha : He said it is unfortunate that you were put in 
the lock-up. I wId him without any warrant of arrest I was put in the lock-up 
and kept there for hours together in a very nasty place which is full of urine and 
had smell with 21 persoLs. I remained standing all the night. He said it is 
unfortunate you were there in the police leck-up. He further said the normal 
rule is anybody arrested at night should be kept in the lo(k-up. He said it is 
unfortunate but he did not apologise. 

Mr. Chairman: Thank you very much, Mr. Saha. 

(The witness then withdrew) 
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Dr. Henry Austin-Chairman 
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2. Shri M. C. Daga 

3. Shri K. G. Deshmukh 
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°fficer-m-Charge, 
Nalhati police station. 

2. Shri Promode Ranjan Majumdar, 
Sub-Inspector of police, Nalhati police station. 

(The committee met at ll'OO tours) 

(I) Evidence ofShri Subhash Chandra'Maitr~Ofncer-ba-Charge 
Nalhati police station 

. (The witness took the Oath) 
Shri M. C. Daga : You are aware of the incident on the 3rd night ? 

Shri S. C. Maitra : Yes, Sir. 

Shri M. C. Daga : Were you alone or was somebody else accompanying 
you ? 

Shri S. C. Maitra : Myself and several constables and officers were 
going to the railway station. 

Shri M. C. Daga : Who were the officers who were with you ? 

Shri S.-C. Maitra : S. I. Shri Sukumar Chatterjee, ASI Shri K. Ray 
and ASI Sht'i Sudhir Kumar and many other constables were with me. 

Shri M. C. Daga : When you had gone to the N alhati Railway Station 
platform, how many persons were there ? 
750 L.S.-6. 



38 

Shri S. C. Maitra : I think it would be about So persons. 

Shri M. C. Dala : Who gave you the information that those persons 
were leaving for Rampurhat ? 

Shri S. C. Maitra : DIG sent the information to me and then I went to 
the railway station. 

Shri M. C. Dala : Was it in writing that you were informed ? 

Shri S. C. Maitra : No, Sir. It was oral. 

Shri M. C. Dala : After reaching the platform what did you do there? 

Shri S. C. Maitra: On arrival with my force, I noted that about So 
persons fled away but we could hold up some 8 persons. 

Shri M. C. Dala : You have said that there were about So persons. At 
that time could you count them ? 

Shri S. C. Maitra: I did not count them. It was approximate. 

Shri M. C. Dala : So, you could hold up only 8 persons when all others 
were running. 

Shri S. C. Maitra : All were running. 

Shri M. C. Dala : When all were running how could you manage to 
hold up these 8 persons ? 

Shri S. C. Maitra : We were about 8 persons and each one of US could 
catch one each. 

Shri M. C. Daga : Therefore, you were 8 in all. 

Shri S. C. Maitra : We were 8 or 10 in all. 

Shri M. C. Dala: After ~atching these 8 people, what did you do 
then ? 

Shri S. C. Maitra : We arrested them at the platform. 

Shri M. C. Dala :At that time did you have any talks with those persons? 

Shri S. C. Maitra : Yes, Sir. 

Shri M. C. Dala : What was the talk about ? 

Shri S. C. Maitra : I examined them and asked why they were at the 
platform. They replied that they were proceeding to Rampurhat to partici-
pate .... 

Shri M. C. Daga : While holding up those persons, whq started putting 
questions to those arrested? . 

Shri S, C, Maitra ; I put the questions, 
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siari M. C. Daga : Did you take down their statements ? 
Shri S. C. Maitra : I examined them orally. 

Shri M. C. Daga : Who told that they were going to Ramputhllt ? 

Shri S. C. Maitra : All the 8 persons told me. 

Shri M. C. Daga ; Did you know Mr; Saba at that time t 

Shri S. C. Maitra : Sit, I did not see him before. 

Shri M. C. Daga : Now, you know him. 

Shri S. C. Maitra : Yes, Sir. 

Shri M. C. Daga : Was Mr. Saha, MP, also running at that time? Or 
he was sitting on a bench ? 

Shri S. C. Maitre: Sir, they had all started running 80 far as I remember 
do not exactly remember whether he was running at that tJme. 

Shri M. C. Daga :-When you went to the railway station along wi~ 
seven Constables and Officers were all these people, as you say that then-
number is approximately 50, running or sitting on the platform? Was Shri 
Gadadhar Saba MP, sitting on the floor of the platform ? 

Shri S. C. Maitra: All were moving. 

Shri M. C. Daga: Did you enquire anything from him at that time ? 

Sui S. C. Maitra: I examined each of the arrested persons. 

Shri M. C. Daga: Did you ask any question from Shri Saba ? 

Siai S. C. Maitra: I asked them why were they all· there ? He said 
that he was proceeding to Rampurhat to participate in the movement. 

Shri M. C. Daga: Was he having anything with him ? 

Shri S. C. Maitr.: I don't remember. 

Shrl M. C. Dag.: Who put them in the police lock-up ? 

~hri S. C. Maitra: I sent them along with one officer. I continued to 
~emalD there in the town. Mr. Goswami made the entries of these persons 
1Il the general diary. 

Shri M. C. Daga: When did you go to the platform ? 

Shri S. C. Maitra: It would be 2-30 A.M or 2.25 A.M. 

Shri M. C. Daga: Then again at what time did you go to the 
Police Station ? 
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Shri s. C. Maltra: After completing the iaw and <lrder duty on 

3rd at II '45 A. M. 

Shri M. C. Daga: Did you remain absent from the Police Station 
from 2'30 A. M. till 11'30 A. M. ? 

Shri S. C. Maitra: Yes, Sir. 

Shri M. C. Daga: Who released Mr. Saha ? 

Shri S. C. Maitra: Mr. P. R. Majumdar, S. I. 

Shri M. C. Daga: At the time of his release, were you present there ? 

Shri S. C. Maitra: No, Sir. 

Shri M. C. Daga: Who informed you that out of the arrested persons 
one person was MP ? 

Shri S. C. Maitra: Duty Officer, Mr. P. G. Goswami. 

Shri M. C. Daga: Were you present at that time? 

Shri S. C. Maitra: I was in the town. I gave my telephone No. 

Shri M. C. Daga: What is that number ? 

Shri S. C. Maitra: I do not remember it. 

Shri M. C. Daga: How he came to know that you would be at such 
and such place. . 

Shri S.C. Maitra: I gave the telephone No. of one Cold Storage and 
that is on the high way. I gave the instructions that I would be available 
at that No. 

Slui M. C. Daga: Did you attend that telephone which was given 
by Mr. Goswami. 

Shri S. C. Maitra: Yes, Sir. 

Shri M. C. Daga: What did he say on the phone ? 

Shri S. C. Maitra: He -said," Sir, one of the personS arrested is 
MP". I told him that he should immediately take him out of the lock up. 
He said, "I had already taken him out of the lock up and _communicated 
this fact to the superiors." 

Shri M. C. Daga: What was the time ? 

Shri S. C. Maitra: 5' 30. 

Shri M. C. Daga: Did he tell you that he had seen the identity Card 
of that M. P. ? 
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Ski S. C. Maitra: At that time, he said, "One of the arrested perSons 

is MP". So, I gave him the instructions that he should immedi3:te1y take 
him out of the lock up and offer him chair and all co~rtesy. He said .':1. ha~ 
already taken him out of the lock up and given him chm and other facilitles. 

Shri M. C. Daga: All those eight persons whom you arrested on the 
platform, did you take them in the van ? 

Shri S. C. Maitra: Yes, Sir. We had one police van which I 
took at the time of patrolling. 

Shri M. C. Daga: Out of those eight persons whom you arrested, did 
anyone tell you that one of them was MP ? 

Shri S. C. Maitra: No, Sir. 

Shri M. C. Daga: Do you know that there was one teacher also ? 

Shri S. C. Maitra: Yes, Sir. 

Shri M. C. Daga: Then there was Shri K. C. Sinha also. 

Shri S. C. Maitra: He was there. 

Shri M. C. Daga: Did you talk with him ? 

Shri S. C. Maitra: All of them said that they were proceeding to 
Rampurhat; they further said, "please release us." Then I told them that 
they were arrested and that they could not violate Section 144. 

Shri M. C. Daga: Did you come to know that they were going to 
commit any offence or thinking of committing any offence ? 

Shri S. C. Maitra: They told us that they were going to participate 
in that movement. . 

Shri G. Viswanathan: You have 1l\entioned, that 8 persons were 
arr~ted and. all that. It means all the arrested persons were searched at the 
Pollee Station. Is it true or not ? 

Shri S. C. Maitra: It is true. 

, ~hri G. Viswanathan: When you search an arrested person, you 
certamly search his body and belongings. Is it true or not ? 

Shri M. C. Daga: Yes. This is the praC".ice. 

Shri G. Vi~wanathan.: You h~ve said. that one of,the persons handed 
over a bag and It was kept m the Pollee Station. Why was it not searched ? 

Shri ~. C. Maitra: Normally, when a person is arrested, we search 
for offensive weapons only. 
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, siari G. Vi ...... t ... : He gave you the bag. It would have con-

tained anything including a pistol. Why did you not search it ? 

Sliri S; c. Maitra : When I asked the duty Officer 'Why did yt>U not 
search it thoroughly; if you had searched the bag thoroughly, you could 
have detected the identity card of the hon. Member of Parliament and this 
would not have happened', he said' I searched for the offensive weapons 
only, and as requested by him, I kept the bag in my personal custody'. 

Shri G. Viswanathan: The identity card of the Member, his Lok 
Sabha diary and other documents were handed over to the police, to the 
officer in charge. But, your defence is, you did not see it. 

Shri S. C. Maitra: Yes, Sir. I did not see anything because I was 
away from the police station. What the ASI told me was, he searched for 
the offensive weapons only and nothing else. 

Shri G. Viswanathan: At the time of arrest, were you present? 

Shri S. C. Maitra: Yes, Sir, I was present. 

Shri G. Viswanathan: What was your strength, at the time when 
you went to the station. How many constables were with you ? 

Shri S. C. Maitra: At the time of arrest ? 

Shri G. Vilwanathan: Yes, at the time of arrest,. 

Shri S. C. Maitra: Most probably, ten, around ten. 

Shri G. Vilwanathan: It cannot be any number. It must be known 
to you. You are having them under your command. 

Shri S. C. Maitra: It will be ten I think, constables and officers. 

Shri G. Vilwanathan: Including you ? 

Shri S. C. Maitra: Including myself. 

Shri G. Vilwanathan: All the ten of you arrested the eight persons? 

Shri S. C. Maitra : Yes, Sir. 

Shri G. V ..... ~ : You made the int-errogation in the station 
itself? 

Shri S. C. Maitre : Yes, Sir. 

Shri G. Vi •• aaatlaan : You interrogated all the eight persons? 

Shri S. C. Maitra : Yes. I interrogated all the eight persons. 

Shri G. Vi.wanathan : You interrogated that particular gentleman 
also? 
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Shri S. C. Mutra: I interrogated him also. 

Shri G. Viswanathan: Did you ask him his name 'and to show his 
identity card ? 

·Shri S. C. Maitre: I asked the names of all the persons. 

Shri G. Viswanathan : No, that particular gentleman. 

Shri S. C. Maitra : I asked him. He told me that he was Gadadar 
Saha of Nalhati 

Shri G. ViswanatJum : Have you heard this name before ? 

Shri S. C. Maitra: Never before. 

Shrl,G. Viswanathan : Which is your native place ? Do you bdong to 
West Bengal ? 

ShriS. C. Maitre : Yes. 

Shri G. Viswanath .. : Have you heard at least the names of Members 
of Parliament from West Bengal ? 

Shri S. C. Maitra : I Knew. 

Shri It. G. Deshmukh : Mr. Maitra, it has been stated by Mr. Saba 
that he was on his way to Delhi while you went and arrested those persoas. 
What do you say about it ? He says that he was coming to Delhi to attend 
the Session. Was there any train for Delhi at that time to come toDclbi from 
that place? 

Shri S. C. Maitra : There was no train at that time for i>e:uu. There 
was a train Darjeding Mail, for Rampurhat. 

Shri K. G. Deshmukh :- You are sure about it ? 

Shri S. C. Mutra : Yes, Sir. 

Shri K. G. Deshmukh : You do not argree that he was coming .to 
Delhi for the Session ? 

Shri S •. C. Maitra : He was not coming to Delhi. 

Shri K.IG. Deshmukh : You say that you do not know him. Does 
he not belong to your place, Nalhati ? 

Shri S. C. Maitra: He belongs to Nanu, which is about 80 miles 
from Nathati. 

Shri It. G. Deshmukh: Nalhati does not constitute a part of his 
constituency. 



44-

Shri S. C. Maltra : Perhaps no. 

Shri K. G. Deshmukh : Nalhati police station from where you come 
does not constitute a part of the constituency of Mr. Saha ? 

Shri S.C. Maltra: Perhaps no. I joined Nalhati police statiOJl just 
a month before. 

Shri K. G. Deshmllkh : Just a month before this incident ? 

Shri S. C. Miutra : Yes, Sir. 

Shri K. G. Deshmllkh: Again Mr. Saha has said that he was detained 
up to 12' 30 P.M., in spite of his showing the . identity card. According 
to him, as soon as you arrested him, he told you that he was a Member of 
Parliament. . 

Shri S. C. Maltra: No. 

Shri K. G. Deshmllkh : He has said that he showed y~u his" identity 
card. What have you to say ab()ut it? 

.,' 

Shri S. C. Maltra : Had he shown his identity card, I would not have 
arrested him. I know about the privileges of Members of Parliament. 

Shri K. G. Deshmllkh: It has been stated by him that he was 
detained up to 12'30 P.M. while you say that you released him at 7 A.M. 

, ' What is the correct position ? 

: ,Shri S. C. Maitra : He was released at 7 A.M. 
signal was given to all superiors. 

Immediately, a 

Shri K. G. Deshmukh: Is there any mention in your diary to the 
effect that he was released at 7. A.M. ? 

Shl'i S. C. Maitra: Yes, Sir. T4~e is a mention. 

Shri K. G. Deshmukh : That is all right. Have you brought your 
diary here? 

'Shri S~ C. Maitra : I have brought it. It is in a bag. I have left, it 
with one person at the gate. 

Shri K. G. Deshmukh : This is very important. 'This will make the 
whole position dear whether he was released at 7 A.M. or he was detained 
up to 12'30 P.M. in spite of his showing his identity card. This is a very 
crucial point. 

Mr. Chairman: Have you brought your diary? 
Shri S. C. Maltra: I have brought the diary? It is along with other 

things, in a bag.Thinking that I would not be allowed in with a bag I have 
kept it with one of my men at the main gate which I can produce. 

Shri M.C. Daga: Is the entry written in English or Bengali ? 
Shri S. C. Maitra : In English. 
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Shri Chlntamani Panigrahi: Mr. M'litra, you got the rep()rt from 
the Intelligence that certain persons are congregating in the Nalhati Iqilway 
Station. What did that intelligence rep:)rt say? 

Shri S. C. Maitra : It said that about 50 perSO:B or m;>re would leavc" 
for Rampurhat and have assembled at the railway Station. -

Shri Chiatamani Panigrahi: Tni~ i3 fro.D the West Bengal 
Intelligence Service ? 

Shri S. C. Maitra: Yes, Sir. 

Shri Chintamani Panigrahi : Do you mean to say that West BeD.gaJ. 
Intelligence Service officials do not know the names of the Members of Parlia-
ment from West Bengal and the name of the CPI (M) Member ? 

Shri S. C. Maitra : Sir, I cannot .... 

Shri Chitamani Panigrahi: You are a police officer. 

Shri S. C. Maitra: They must be knowing. They should know the 
names of the hon. Members of Parliament, being members of the Intelli-
gence Service. 

Shri Chintamani Panigarhi : Do you mean to say l that they did 
not report about the CPI eM) Member of Parliament? 

Shri S. C. Maitra : They did not report. 

Shri Chintamani Paaigrahi: They simply said that the people have 
congregated ? 

Shri S. C. Maitra : They mentioned ab()ut Ole Kshiti~h Sinha. 

Shri Chintamani Panigrahi : They knew Kshitish Sinha, but, they 
did not know the CPI eM) Member of Parliament ? 

Shri S. C. Maitra : They did not say. 

Shri Chinta_ani Panigrahi : Do you believe this ? 

Shri S. C. Maitra: Yes, Sir. 

Shri Chintamani Panigrahi : Do you belive that the West Bengal 
Intelligence Service, knowing fully well that the CPI and CPI eM) havc jointly 
launched this mo,:"ement throughout the State on that day-this is the diary 
that you have-dld not report th!\t the CPI eM) Member of the Parliament 
was at the railway station but they· had said that only 50 members had' 
congregated ? 

Shri S. C. Maitra : They did not say anything about the members. 
They told me that 50 people were leaving for Rampurhat. They told me 
only about Kshitish Sinha. 
750 LS.-7. 
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didn't you ? 

Shri S. C. Maitra: Yes, Sir. 

46 

You had also cross-examined him; 

Shri Chintamani Panigrahi : Kshitish Sinha had identified him-
self, but Gadadhar Saba did not say that he was an M.P. 

Sbri S. C. Maitra : No, Sir. 

Shri Chintamani Panigrahi: In that case, what made him. identify 
himself at the other place ? 

Shri S. C. Maitra : I cannot say. But I am sorry for the inconveni-
ence. Had he disclosed it at the police station itself, these things would not 
have happened. 

Shri Chintamani Panigrahi : How did the duty officer come to 
know ? 

Shri S. C. Maitra: He could not know it at the outset. When the 
Sub-Inspector interrogated all the persons, one of the arrested persons dis-
closed that one of the persons was an M.P. 

Shri Chintamani Panigrahi : The disclosure was made "by one of the 
persons, not by Gadadhar Saba. Is it so ? 

Shri S. C. Maitra: Then probably Gadadhar Saba himself disclosed 
it. I cannot say definitely, because I was not at the police station. As soon 
as the identity was established, he was shown all courtesies, with the offer of 
sweets, tea etc., i.e. when we had learnt that he was an hon. Member of Par-
liament. 

Mr. Chairman: At what time did you come to know that one of the 
arrested persons was Mr. Saba, M.P. ? 

Shri S. C. Maitra: It was at about 5-30 in the morning, Sir, 

Mr. Chairman: From whom did you get the information? 

Shri S. C. Maitra: From the duty Officer, Sir. 

Mr. Chairman: What did you do then ? 

Shri S. C. Maitra: I ran at once to my superlors and requested 
them to release the hon. M. P. After a few minutes, the Duty Officer 
had stated that the M. P. had said that he would not go alone.. He wanted 
the release of the companions. Thereafter, I communicated this fact to the S.P. 
He asked me to release all the 8 persons. I then instructed the Duty Officer 
to do accordingly. The M. P. was then released. 



Mr. Chairman: Did you ask him to produce any security or any-
thing like it? I mean, did you ask the M. P. or any others to execute a P.R. 
bond? 

Shri S. C. Maitra: ~es, a Personal Recognition Bond form, Sir. 

Mr. Chairman: You did tell this to us, earlier. 

Shri S. C. Maitra: I got instructions from the superiors that I should 
release the hon. M.P. on a PR bond. I at once gave instructions to the 
Duty Officer to release him. 

Mr. Chairman: You now say that your instructions were that he 
should be released on a PR bond. Earlier, you had merely said that you had, 
on instructions from the superiors, decided that he should be released.. 
Which of the statements is true ? 

Shri S.C. Maitra: I had said that he should be released. on a PR 
Bond. 

Mr. Chairman: What was his reaction on your telling him about the 
P:R bond? 

Shri S. C. Maitra: I got information from the Duty Officer that 
he could not tell him about it earlier. 

Mr. Chairman: Is it a fact that you went to the station at S a.m. ? 

Shri S. C. Maitra: No, Sir; I went there at II' 4S ~hrs. 

Mr. Chairman: Was he released, or did he leave the station? You 
had said that you had informed that he can be released even without the PR 
bond. 

Shri S. C. Maitra : No, Sir, I got instructions from the superiors. He 
did not say that he would not give the PR bond. That point did not arise 

Mr. Chairman: Did you check up at any time the PR bond was exe-
cuted? Did you check up from the Duty Officer whether he was released. ? 

Shri S. C. Maitra: He told me that they were released on PR bonds. 

Mr. Chairman: You had checked it up and found that it was so. 
Is it? 

Shri S. C. Maitra : Yes, Sir. 

Mr. Chairman : Did you make any further enquiry to find out whether 
Mr. Saba had left the police station ? 

Shri S. C. Maitra : They had reported to me already that they had 
. all been released and had left the police station. 

Mr. Chairman: So, that was the end of the matter Have you met Mr Saba? '. 
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Shri S. C. Maitra: I noted on arrival that the hon. M.P. was sitting 
at the police station, waiting to meet me. 

Mr. Chairman: Does it means that they were released, but they did 
not leave? 

Shri S. C. Maitra : .• They again came to meet me. The hon. M.P. 
re-appeared there and was waiting to meet me. 

Mr. Chairman : At what time" did he come back? Did you enquire 
about it? 

Shri S. C. Maitra : At 7' 45 hrs. perhaps. 

Mr. Chairman: At what time did he meet you? 
Shri S. C. Maitra: at I I • 45 hrs. 

Mr. Chairman : What did he say? 

Shri S. C. Maitra : He told me that he was harassed unnecessarily. 
I then told him: "Sir, this could have been avoided if you had told me 
that you were an M.P., at the police station, at the time of arrest. I am 
extremely sorry for the inconvenience caused." 

Shri Chintamani Panigrahi: Mr. Maitra says that according to the 
records, the M.P. was released at 7' 45 hrs. 

Mr. Chairman: It was at 7 hrs. He re-appeared at T45 hrs. 

Shri Chintamani Panigrahi : He waited up to I I' 45 hrs. 

ShriM. C. Daga : I would like to know from you whether M.Ps. 
and MLAs are exempted from Section 151 Cr. P.C. 

Shri S. C. Maitra : They are exempted from the operation of all 
the criminal and other Acts so far as arrest by the police is concerned. 

Shri M. C. Daga : Anybody can be prevented under Section lSI. 

Slui S. C. Maitra: As far as I know, the hon. M. Ps. hav~ got the 
privilege. Had I know that he was an hon. M.P., I would not have arrested 
him without the orders of the superior officers of the State. 

Mr. Chairman: You can withdraw for the time being. We well exa-
mine you a little later with your dairy. 

(The witness withdrew). 

(ii) Evidence of Shri Promode Ranjan Majumdar, Sub-
Inspector of Police, Na1hati .Police Station. 

Mr. Chairman: Please take the oath. 
(The witness took the oath). 
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Shri G. Vishwanathan : On the day of occurrence at what time did 
you leave the police station to search for these persons? 

Shri P. R. Majumdar: I have not followed the question, Sir. 

Shri G. Vishwanathan : When did you reach the railway station? 

Shri P.R. Majumdar : I did not go to the railway station. 

Shri G. Vishwanathan : What was your duty on that day? 

Shri P. R. Majumdar: I was in mofussil on that day for oth'!r~ work 

Shri G. Vishwanathan : Some persons were arrested and brought 
to the police station. At what time did you see them ? 

Shri P.' R. Majumdar : At 05.10 hrs. on the morning of 3·5·74 
When I turned up at the police station, I asked the duty officer, after receiv-
ing the charge of the police station, how many persons were in custody. He 
said that about 19 persons were there. I talked to the persons who were 
locked up. One of them, Shri Gadadhar Saba, disclosed that he was a Member 
of Parliament, Birbhum district. 

Shri G. Vishwanathan: Have you seen him before? 

Shri P. R. Majumdar: I have seen him once. There were so many 
other persons also in custody. I could not see him. 

Shri G. Vishwanathan : In which Parliamentary constituency is 
situated your police station and who is the M.P. ? 

Shri P. R. Majumdar: Shri Saba is the M.P. 

Shri G. Vishwanathan : Since when ? 

ShriP. R. Majumdar: I cannot say correctly, Sir. 

Shri G. Vishwanathan : Did you search the bodies of all the person 
when they came to the police station? 

Shri P. R. Majumdar : I did not search them, as I was not present. 
Shri G. Viswanathan : What do you do normally? 

Shri P. R. Majumdar : If a person is accused of a crime and he is 
brought to the police station, he is searched thoroughly. Normally, political 
prisoners are not searched like that. 

Shri G. Viswanathan : Did you search them ? 

Shri P. R. Majumdar: No, Sir. 

Shri G. Viswanathan : You do not search political prisoners at all. 

Shri P. R. Majumdar : Mayor may not be searched. 



50 

Shri G. Viswanathan : Did you enquire if these persons had been 
searched or not? 

Shri P. R. Majumdar : did not search them. There was no time 
for me to ask if they had been searched and who had searched them. I 
asked the Duty Officer to open them and while I talked to them, Shri Saha 
disclosed his identity. 

Shri G. Viswanathan : Did you know that they were searched 
thoroughly before they were locked ? 

Shri P. R. Majumdar : It was done at dead hour of night. 

Shri G. Viswanathan: His bag was taken by the Duty Officer. 

Shri P. R. Majumdar : Shri Saha told me that his bag had been 
taken by the Duty Officer. 

Shri G. Viswanathan: Did you ask the Duty Officer, what was foun 
n the bag? 

Shri P. R. Majumdar: I asked to him to show me if there was any 
identity card of Shri Saha in the bag and he showed me the same. 

Shri G. Viswanathan: He took it from the bag and gave it to you. 

Shri P. R. Majumdar : I took the bag from the Duty Officer an 
found that the identity card of Shri Saha was there. 

Shri G. Viswanathan : You said just now that the Duty Office 
showed you the identity card. You are not telling that you took it out from 
the bag given to you by the Duty Officer. Which statement is correct? 

Shri P. R. Majumdar : He showed me the identity card. 

Shri G. Viswanathan: When was he released? 

Shri P. R. Majumdar : At about 7' IS in the morning. 

Shri G. Viswanathan: Then what happened? Did he go away or 
did he stay at the Police Station ? 

Shri P. R. Majumdar: He went out of the Police Station but he 
turned up again at the Police Station with a view to consulting the O.C. 

Shri G. Viswanathan : You mean your officer ? 

Shri P. R. Majumdar: Yes. He returned at about II '30 A. M. 

Shri G. Viswanathan : So, Mr. Saha returne4 at about II '30 A.M. 
after he was released .... 

Shri P. R. Majumdar: Not Mr. Saha. Mr. Saha returned after 
just a little time. 
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Shri G. Viswanathan : You said he was released at 7' IS A.M. When 

did he come back to the Police Station? It was your O.C. who came at II '30? 

Shri P. R. MaJumdar: Yes. Mr. Saha came earlier. 

Shri G. Viswanathan: Was he waiting there for about half an hour to 
see your O. C. ? 

Shri P. R. Majumdar: For about two to three hours; I cannot say 
the exact time. He left the Police Station and after some time he returned and 
stated that he will talk to the O. C. 

Shri G. Viswanathan: And he was waiting for two to three hours? 

Shri P. R. Majumdar: Yes, Sir. 

Shri G. Viswanathan : What was he doing in those two to three 
hours? 

Shri P. R. Majumdar : I talked with him about the general law 
and order and he overheard R.T. What was going on at Rampurhat. 

Shri G. Viswanathan : Did you take any bond from him ? 

Shri P. R. Majumdar : Yes, he gave me a PR bond. 

Shri G. Viswanathan : And on that bond he was released ? 

Shri p, R. Majumdar : He gave me a PR bond and left th~ Police 
Slation. 

Shri G. Viswanathan: Was he released on that bond? 

Shri P. R. Majumdar : I asked him to give me a PR under the in-
structions of the Superintendent. 

Shri K. G. Deshmukh : You said you came to the Police Station at 
about 5'00 A.M. Did you interrogate Mr. Saha inunediately you came 
there? 

Shri P. R. MaJumdar: I couldn't follow. 

Shri K. G. Deshmukh: When your superior officer arrested him and 
brought him and put him in the lock-up, what made you interrogate him as 
soon as you came? 

Shri P. R. Majumdar : I have to interrogate the persons under 
lock-up within 24 hours because they have to be forwarded to the court within 
24 hours. So, as soon as I came, I asked how many persons were in the 
lock-up and also consulted with the persons who had brought them as in-
structed. 

Shri K. G. Deshmukh : Who brought to your notice that this Me. 
Saha was an M.P, 
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Shri P. R. Majumdar : While I talked with the persons who were 
in the lock-up. Mr. Saha told me that he was an M.P. ' . 

Shri K. G. Deshmukh : You released all the eight persons in the 
lock-up at about 7.00 A.M. and they went away from the Police Station. 

Shri P. R. Majumdar : Yes, Sir. 

Shri K. G. Deshmukh: In your report you have said that there was 
a big agitation at your place in Nalhati by the C. P. I. and C.P.M. on 3rd 
October. On the same day, you released these people? Is that a fact? 

Shri P. R. Majumdar: They were supposed to go to Rampurhat with 
a view to violate law and order and released as instructed by S. P. 

Shri K. G. Deshmukb : But these persons did not go to Rampurhati? 

Shri P. R. Majumdar: After being released, these persons did not go 
to Rampurhat. 

Shri K. G. Deshmukh : At what time was the agitation to take place at 
Rampurhat? 

Shri P. R. Majumdar: At about 7 or 8 in the evening. 

Shri K. G. Deshmllkh : And they were released in the morning? 

Shri Chintamani Panigrahi: When was Mr. S:lha brought to the 
Police Station? 

Shri P. R. Majllmdar: I cannot say exactly. 

Shri Chintamani Panigrahi: You came at 5 0' clock ? 

Shri P. R. Majumdar: Yes. 

Shri Chintamani Panigrahi : They were brought from the Station 
to the Police Station and were kept under lock-up till you came-to the 
Police Station? 

Shri P. R. Majumdar: That may have happened. 

Shri Chintamani Panigrahi : But is it a 1 fact? When did you 
come to know that Mr. Saha was a Member of Parliament ? 

Shri P. R. Majumdar: When I visited the lock-up he told me that 
he was an M.P. 

Shri Chintamani Panigrahi: So, till 5 o'clock neither the Duty 
o~cer nor any body else told you that they had locked up an M.P. 

8hri P. R. Majamdar: I cannot say whether he had disclosed his 
identity or not. 
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SUi ChiDtamaai Paaiarahi: So only when. you came to the Police 
Station at 5 o'clock and went to the door of the lOCK-Up Mr. Saba told you 
behind the bars that he was an M.P. ? 

Shri M. C. Dala: How many persons were there in the lock-up at 
that time? 

Sbri P. R. Majumdar: There were about 19 persons. 

Shri M. C. Da,a: Did you see his identity card? 

Shri P. R. Majumdar: Yes, Sir. 

Sbri M. C. Da,a: Whether it was in the pocket of Shri Saba or in the 
portfolio of Shri Saba? 

Shri P. R. Majumdar: It was in the portfolio. 

SJui M. C. Dqa: Who opened the portfolio ? 

SUi P. R. Majumdar: The Duty Officer opened the portfolio. 

SUi M. C. Dap: Is it correct that the Duty Officer got the identity 
card from the portfolio? 

Shri P. R. Majumdar: The portfolio was kept in the custody of Duty 
Officer. 

Shri M. C. Dap: When did the Duty Officer come there? 

Silri P. R. Majumdar: As soon as I reached the Police Station, the 
Duty Officer also came there. 

Shri M. C. Daga: When you came to know that Shri Saba was a Member 
of Parliament, you had asked him. to come out of the room where he was 
locked up. But what did you do with aU the other 8 persons who were 
kept under custody? 

. . 
Silri P. a. Majumdar: I asked Mr. Saba how many persons were 

accompanying him who were taken into custOdy aloq .with him. Mr. 
Saha said tha.t 7 persons were accompanying binl. Then I asked the Duty 
Officer to bnng all the 8 persons to the P.S. 

Slari M. C. Dap: Do yw know that Cr.P.c. lSI exempts all M.P •• 
and the M.L.As.? 

Shri P. R. MajuDld8r: Yes, Sir. 
Slari M. C. Dap: Under that rule, they are exempt? 
Slari P. R. M.;.m_: 140 not know exactly because I have not gone 

through the Act thoroughly. I have seen it once. 
Slari M. C. Da,a: You had asked Mr. Saba to produce a bond or surety. 

For how much you wiIl1ted. him to produce .-bond? . 
750 LS.-8. 



Skri P. R. Maiu .... clar: Bond without any conditi611, was to be pro-
duced. On personal bond he might appear before the Court. 

Sbri M. C. Daga: Now, have you seen the Gen.eral Diary maintained 
at the Police Station?" " ,. 

Sbri P. R. Majumdar: I have seen it. 

Sbri M. C. Daga: You have said that 8 persons were searched and 
they were taken into custody and then they were kept under police lock 
up. At the time of search, whether there were any otherpersops in whose 
presence the search was made. "' 

Sllri P. R. Majumdar: It was done by the AS!. 

Mr. Cllairman: Anybody who is taken into custody is brought,. to the 
Police Station and generally a search is made as to whether that person is 
carrying with him any qtaterial. At that tiJne the police people prepare 
an inventory of the material brought by the person to the Police Station. 
Here, it was the duty officer who made the search. If the Duty Officer 
had really made an intensive search, then the identity card would have been 
seen. But now he says that the identity card was recovered froJIl the port-
folio which waS under the custody of the Duty Officer. 

Sbri M. C. Daga: At II .45 when Mr. Maitra came to the Police Station 
were you present at the police station ? ' 

Sbri P. R. Majumdar: Yes, Sir. 

Mr. Chairman: Who took care of the material and diary and other 
things at the Police Station? When Mr. Saba and others were brought 
to the police station, who took care of the things possessed by those people 
and the General Diary maintained in the P.S. ? 

Sbri P. R. Majumdar: It was the A.S.I., P. G. Goswami who took 
care of these things. 

Mr. CIlairman: When you come to the PS and took charge at 5 o'clock 
did you ask the Duty Officer whether Mr. Salla was arrested "and whether 
he had some documents with him "? Arid did you ask him what were the 
materials deposited by those persons ? 

SlU:i P. R. Majumdar: On my arrival at the Police Station, I had con-
sulted the Duty Officer to know who had been brought to the police station 
and under what circumstances they were broght. The Duty Officer had 
stated that all those persons were forwarded by O.C. at dead of night. Then 
Mr. Saba stated that he was an M.P. Then I offered him chair and extended 
him other facilities. 

Mr. CIlairmaa: When did you ask the Daty OJicer to show this port-
folio bag ? . 

Sbri P. R. Majumdar: On. my arrival at the Police Statio~. . 
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Mr. Chairman: Did he bring it as suggested by you ? 

Shri P. R. Majumdar: Yes, Sir. 

Mr. Chairmaa: Did you check it ? 

Shri P. R. Majumdar: I do not remember it. But later on, he showed 
me the Identity Card. I had seen ,~1;.. , 

Mr. Chairman: Did he show you this thing without your asking for 
it ? 

Shri P. R. Majumdar: I.had seen one Identity Card and a bag. 

Mr. Chairman: When did you see Mr. Saha before you saw the Identity 
Card or after that ? 

Shri P. R. Majumdar: When he told me that he was an M.P., I saw 
the bag while he was sitting before me. 

Shri Chiatamw Pwgrahi: Before your arrival at the police station 
did the Duty Officer know that he was an M.P. ? 

Shri P. R. Majumdar: I ~ot say that. 

Mr. Chairman: We see that ~his contradiction is already there. Now 
you may withdraw. 

The witaess then withdrew 

(Shri S. C. Maitra was called ia again) 

Mr. Chairman: Mr. Maitra, you said that you would bring the general 
diary of the police station ? 

Shri S. C. Maitra: Yes, Sir. 

Mr. Chairman: Kindly read out the entry No. 63 dated 3-5-74. 

Shri S. C. Maitraf 'I will read out the gist of this entry. It says: 
"°315 hrs. on 3-5-74 by ASI P. G. Goswami. Gist of the entry AS! 

in with force and accused arrested under Section lSI Cr.P.C. AS! 
Sudhir Kundu and force returned to P.S. and made over the following 
accused arrested by OC .... ". 

Mr. Chairman: Leave it. You kindly send us the certified copies 
of entries Nos. 63, 65, 68 and any other entry related to this case. 

Shri S. C. Maitra: Yes, Sk. 

Mr. Chairman: Now, yau may withdraw. 
(The witness then withdraw) 

The Committee then adjourned. 
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WITNESS 

Shri Pran Gopal Goswami, Assistant Sub-Inspector of Police, Nalhat; 

(The Committee met at 15"00 hours) 

Evidence of Shri Pran Gopal Goswami, Assi$tant Sub-Inspector of Police, 
Nalhati. 

(The wilDesl teok tile. OatJa) 

Mr. Chairman: Mr. Goswam,i, you' were the duty officet at.the Nalhati 
Police Station 00 3-j-:1974. . 

Shri P. G. Goswami: Yes, Sir. 

Mr. Chairmao.: From what time to what time ? 

Shri P. G. Goswami: From 2.Jld May 9.50 p.m. ~o 3r~ May, 1974 
5.10 a.m. The second officer did not arrive, so I continued. 

Shri M. C. Daga: Are you making a statement on the' basis ofthe pOllce 
diary? 

Shri P. G. GoswamhYes, Sir. 
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SJui M. C. Dala: For how many hours were you 00. duty with':1Jt 

any break ? 

SJui P. G. Goswami: Eight hours. 

Shri M. C. Da18: When all the 7 persons were put in the lock-up, 
were y01:l present ? 

Shri P. G. Goswami: Yes, Sir. 
Sliri M. C. D .. a: Did you search the persons and if so, what did you 

recover ? 

Shri P. G. Goswami : I made a search for offensive weapons. No 
articles were recovered except sOIUe personal property. 

Shri M. C. Oala: Did you search Shri Saha, M.P. ? 

Shri P. G. Goswami: I searched Mr. Saba, I did not know that he 
was an M.P. 

Shri M. C. Dala: Did you find an identity card with him ? 

Shri P. G. Goswami: No, Sir. 

Shri M. C. Oqa: Did he deposit any articles with you ? 

Shri P. G. Goswami: One portfolio bag. I searched it in his presence; 
no identity card was there. He did not tell me that he was an M.P. 

Shri M. C. Da .. : What did the portfolio contain when you searched 
it ? 

Shri P. G. Goswami: Some papers. 

Shri M. C. D81a: Did you prepare a list of those ? 

SUi P. G. Gos.ami: No, Sir. The portfolio bag was kept in Mal-
khana. 

"" ~ W11n : ~ qTq'it ffimfT m, m ~ RZf ~ illR:4iHI 'WAiT flli. 
;m ~ :a-ffi ftom: ...".t 11ft ? 

lIT) snvr ,,)qm ~ : G,iq,lfilacr t1T it ~ '«I' ~ it I ~ ~ tnf-
if.:m m ~ f1fWT I 

"" ~ 111fT : iflfr \;;ffi ~ ~ ~r \i~ FT fit; ~ ~o!fto ~? 
'1l snvr ~,,~ : :a-oAi ~ o 1fT 0 ~ t iI'rt: it <tiT{ ~ ~ f1rl;n I 

'1l ~ W11n : ip.fT :a-"'* ~~qT 1R:a-;ratiT ifTlf ~ Rftrpr 1fT I .. 
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,,' snwr ~ ~: ~ ~'m I 

., ~~ .m: ;p;rr mtA' ~ iffif cir vfi ? 
" 

"", SfT'I' ~ ~ : 11ft vft I 

~ ~ .m : ;p;rr • "IiW 'IT f.f; im ifT1f ~ ~', ~ o tit O~, I 

'" snvr ,,~ ~! • ~ Il~~" ~ 'IT I ~ wm f.Ii 
~~qf~'tiT ~~ I if ~~'lTf.f;~({fo qro ~ I 

~~.m:mtA'~~~m'IT? 

~snwr~~: ~'fi1ft~m'ITl 

~ ~ .m: ~m\i~ifit~~ ~~~~..mreit? 

'" lO'Gf ~ ~ : ~fur 01T"f, ({If 0 tfto ~, ~ ~ ;t1.~a- ~; ~ 
~~ml 

,"~.m: f~\lI~f+lzilifiTmtA'~ f.t;lfT~ij'f.fim"iI'ifiWf.t; 
lr ~o!flo~' I 

~ SfT'I' ,,)qww ~ : ~ ~ 1 

,"~.m:~~;itmtA'~~~cir~ wr ~rm;~? 
;it mtA' ~ f.t>lfT ~ 7 m I, mo \l1~f+l4'i ifiT ~ iI11f ~ ~ ? 

'" 1fI'I' ~ ~ : ~ ~, ifiI' ft;Nr ~ I ~oA; ~ ~ ifT1f 4'-i ft.rv ~, 
~ tt"im: t ;1f1lf '"" ~ g ? 

'" ~ ~ : ~h Qjij '"" ft:rvT ~ ? 

'" SfT'I' ~ ~: Wr~~m it I 

,"~mT:~ ~1mtf lf~iffl 'ti1:m~? ;;fi~r~~~~ 
~iPt I -

Mr. Chairman: Mter reading out the particulars froOl the Entry 
book, he can submit a certified copy of the same. 
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s~ P. G. Goswami: I will submit a certified cop~ of it . 

.n ~ W1tn: mtA ~ ~ ~ ~® ~ ~ ifiW lIT ~ ifiW fit; ;;r.r 
~ >.c 11fCIiT ~ it ffllfT ¥:IT ~ mtA 'Illl ~ ~ fit; mq- ~~ tft 0 ~ ? 

~ snvr '"'"" ~ : ~, it ~ 00 '-IT A> 'Illl ~T ~ ? 

~ ~ W1tn : ~ rn ~ fit; ~ 41t~)f~"Ij .. ~ liIR ~ ~ m ifR 
it ~ ~ ~ m tTlfT ? . '. , 

~ '"" ,,)1mr ~ : Cfi11T\iIT it oi~-i~ ¥:IT ~ ~ m it ~ ~ I 
~ m '\VfiIiT m.rr '-IT I 

~ ~ W1tn : mq' ~,~ ~ it ~ I ~ ifiW A> qli'f)lf~<ii ri 
f.filfT m ~it q"rtm ~iT ifiTi ~ fm;rr I ~ mq-~ ~ t f.t; ~ mq- ~ 
~ it 'IT I ~iI' ~ ~~r ~" A>IIT crr 'ill'T q~t ifirt t~~f.R ~~ 
it I 

~ '"" ~ ~: ~t ~ it I 

.n ~ W1tn: ~~ qroft ~ ¥:IT ~t ~ ffi~ftiil ifif ~ 
~~~~'fr? 

~ '"" ~ ~ : ~ ~ m'f it, ~ mit; ift §1'rf'~ it I 

.nsn~~ ~, : ~ mom01frOififlfiTlf~, ~ ~~, ~ 
IIiT ~.'I1IT ~ ~ " en: f«rl 

• '!", ~ wm : ;;riI" ~ " f.filfT m «~-~ ifift, m m ~ifiT 
,~-4N it 'Wl' ? 

.n '"" tiNT", ~: ~f,f;.:jT I ~;f ~;r;rrf ~ ~ I 

~ 'tw ~ W1tn : ;;r.r R ~ or.ft ~ ~ ~ ~~ ~ 'fT 
~ ;,,~? mq-~ ~ ffiit t I, 

" . ~: 

'I' snvr ~ ~ : ,.r i5fimI' i11rtt ~R"~ ft;rit ~ (~ 'fT, ~ if 
~1t1~~~~~1 ' 
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'" 1!"" Wf'n: m ~ ~~ ~ f.tilfT, ~ ~ ~ m q'( 

~ ifliRr .. i1 it ? 

,"~1IRwm:~;l ~~~it?o 

'" 111"1 """"" ~ : dr.r -~: ~ it, ~ 1ft' it I 

"',...~wm: ffi;f~ClIClrotz(fitiflTftft' ~ mw.m ~~ ~r ? 

'" 511'1 """" ~ : ~ ~ it I 

"',... .. ....., : ~ Ai~ ~ {r ~ ifl'Pf ~ff it, m ~ ~-ma' m~ 
IIfr lfii~r"i1 qt ~ lIfT? 

'" !I1'f """" ~: ~ ~ it, ~ i!ilt "tv ~ I iflTt ~~ {r m"fr 
~, ~ ~ ~~ {r 'qNj' "IT I 

'" ~ ... wm: ~ ':3'if!fiT orJ1r ~;ffl ~ Wt~ ~lfT, ~ m'f 00 ar;T 
tft'P. ~? 

'" .... """" ~ : m( fm ~ 6), mro I 

1ft '"" ~ ~ : ~ 4!IfIF<4( ~ t srri~ ~, m~ W), 
Rqr I ~ ~ ar;T ~ ttlfo tft'o ~ iIiT ~ fir~ ~ m ~ ~ ~o tft'o am 
m ~, ~ ~ {r If\'o ~o m ~ fufR ~ I ~fiPr ~ ~ ~r fiIi 
~ ~~ ~~ at ~ Ai< qlt.f Ai4T fir; ~o If\'o ~ ~. t I ;r<f ~~ 
m ~ 'fiT ~< R4T l'Il ~ ~) ~ R4T I 4!«.F<4 ( ~ If.T ~ 'lrh ..mt 
~, ~tm~rn ~ I t'1'Tfo If\'o ttqo ~fJ ~lf.tm mhitiCl'im<1fi11l 
r~j' I 
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.n ~ W1'IT : ~~ 'lTlfNi <R R"lJT ? 
" 

Slui Chimamani PaDigrahi: You kinily se! th! stlt:U!lt of th! 
Sub-Inspector. They have mentioned about the portfolio bag which they 
gave to the duty officer. 

'" snur 1imw ~ : ~ WtlF«( ~ ~ ~ f.RT \lW~ JI~ ~ 
iFJ1I' 'fi~ R"lI'T I 

'" ~ ~ ~ : ~ ~llo IJTo ~ em :;mr ~ m-rriT ? 

'" ~ ~ ~: ;;IT ~ I ~ ~ fit; lJAi ~.~ '-ifi ~ ~i 
~~I 

'" ~ ~ ~ : ~ .q: q:rq; Ifi"{ ~ ? 

'" ~~~:;;IT~I 

SJari Chintamani Panigrahi: Your su~!rior authority hlS su~nitted 
a statement. In that, he has said: 

''It may be mentioned here that Shri Gadadhar Saha made over his 
portfolio bag to the duty officer before going into the Thana lock 
up without giving any indication that it contained his identity card 
along with other personal effects. The duty officer, therefore, kept 
the bag in a safe place at the Thana pending my return to the police 
station." 

So, this statement shows that the duty officer did not search the bag. I 
think you understand this. You have read the general diary. 

SGi P. G. Goswami: I searched for the offensive weapons only. 

Shri CJdu.tamani Panigrahi: I have read out to you what your superior 
authority has stated. 

'" r ... o:ai .. r .... ~, : mtf.r ~ ~ ;r ~~ ~ I 

'" SirVi' Ifrqil1 If~ : m ~ ~~ ~ ;fifi ifi~dT ~ I 

'" ~vr ~: ~m~~Tgm~1 

'" SirVi' Iffqt\=l ~ : ~ ~ Pf;zrr t~ mfuq ~ iii f~ I 

'" r"''d,,,fOi ~ : m ~m m ~r ~ ~aT f.f; mtf.r \jj'iI' ~ f.t;lrr 
ffi m\~r m 'f~ iPfT 'lSI'R 'q'fIJ ~r ~ ~~ 'q'fZfT (,iT m~ifccT ifi1i m ~ , 

750 LS.-9, 
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"" !fI'O'I '""'" ~ : ~ ~ ~ ~ fit; ~ ~1fo Ifto ~ m ~ ~ t1~ I 
~~~~it 1l!it~'UlI"<Ft~~~qR~~1fTfli~a-~ 
m~~ ~~crn~1 

Shri Chintamani Panigrahi: Now, the question is, he came at 3 
O'clock in the night. What time it was ? 

Shri P. G. Goswami: 03.15. 

Shri Chintamani Panigrahi: And the officer-in-charge took over 
from you at S· IS in the morning ? 

Shri P. G. Goswami: Second officer. The officer-in-charge arrived 
at the P.S. at 5.45. 

Shri Chintamani Panigrahi: The second officer took charge at .... 

Shri P.G. Goswami: 5'10. 

Shri Chintamani Panigrahi: The question is, did you tell the Second 
Officer that you searched the bag ? 

Shri P. G. Goswami: No. 

"" Ni\1ii4Nt ~ : ~~ 'Q1Ii~ ~ ~ aT m ~ ~ f.f; ~ 
~tT cit ~T ~ fit; ~r ? 

"" !fI'O'I q~ q~ : ~ ~r ~ I 

~ ~Qf ~) : a-T m ~ R=i'it MITWI' it>1" ? 

.n SIT'I' q)qnir ~: ~t~ ~iPi ~ 'Rit ~ I fi' ~o ~o 
~o i~~u~~~r~~cm-i I 

ASI is not entitled to interrogate any person. Second Officer is 
entitled to interrogate all persons. 

~~~ ~~ ~ GTT~ ~ ~ fit; ~ l!;"Ifo !fro ~ ~h: ~ "'1~$f,:i!i'I m qlt-
~) if~? 

'1) f~ftt qt",",~) : ~ ~ ~ offi;rr fit; ~1fo !fro ~ I 

.n!fl'O'l~~: m~r I ~T~~~~ ~ 
~ a-T ~T ~ ~ it I \ifir ~ ~~ ~ ~ f.t;1rr m <I"ffi" ~ ~q 1fT I 
\ifir ~ if ~ ~~ if; ~ orcrTlIT f.t; ~ ~o Ifto ~ m ~ M ~ f.t; mIT 
if ~ op.ff ~ ~ I err ~)if~.r fit; lio t~ OR W 1ft fit; mIT ~ 'fiT ~liffl ~ 
fit;~1 ~Tm~~~~~~m,~~~~r~~'iT I 
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Shri Chintamani Panigrahi: You say you did riot ask the!D. anything. 

You simply searched the bag. You never put them any questions. You 
only searched the bag and you did not find the identity card. You only 
searched for the effensive weapons and you had no mind to see whether the 
identity card was there. Only to the second officer, Shri Gadadhar Saha 
declared that he is a Member of Parliament and that his identity card is 
there in the bag. When he searched, he found the identity card. When 
you searched, you did not find the identity card. 

'" .'0 !ll'Ro 'J"" : ~ ~ f.!; mer em-~ er;~ qr f.!; iif'iI' er;~ 111 <'RII < 
~t ~~ i m~ ~ ~t m wm lI\1' mer ffimTr ~ ~ ~n: q1R ~ mq <tilt ~ 
~r~ffi~mer;r~~~~f.!; ~ ~flcr m ffi ~. ~? mer 
~m~ 4"~ t ft;r1t ~r ~~ ~ I ~mq iif'iI' q)tqftft;rq) ifiT m ffi ~~ 
<iJ"t 'AWirr«q :qr;;r mer ifiT fm;ft Of~r ~~ ~ ~r ~ ~m if ~ ron, 'Al< 
~ 'A~ er;t ~~o lfro mrm'f if@ ~ I mq ~o ~o mto ~ ~ ~ 
~~t)it~ em- 'Afilem-"{"liT ~ ~4" m~ q'1~ ~C'f119 ~r lI\1' I ~o ~o mto 
mtt r ~~~ ~g 'lir I ~o qro em- ql.!q;)f\;rli-r ~ifTlIT qlIT I ~oqro ~ 
it ~T f.!; im ~R:ir m ~ ~ I ~~ ~l9T qlIT I m ~ iiIR ~~ 'm 
fer; if ~1fo tft"o ~ I n( mm ~ ij- ~r ~i~ ~m f.!; if ~o qro ~ ffi ~ \ift 
~Wq"lT ~ ~ Of 2t ~aT, em ~ ~ ~ ? 

'" srA ~ m11ft : ;;IT ~ I 

Shri Somnath Chatterjee: I want to find out from you as to when 
you had first asked him. 

Shri P. G. Goswami: (in Bengali) 
Shri Somnath Chatterjee: The witness says that he had searched 

them as soon as they came. Now, Mr. Goswami, did you search the bag? 
Shri P. G. Goswami: Against offensive weapons. 
Shri Somnath Chatterjee : You had searched their body as well as 

the bag. 

ShriP.G.Goswami: Yes. 
Shri Somnath Chatterjee: Did anybody else carry any bag? 

Shri P. G. Goswami: No, Sir. 

Shri Somnath Chatterjee: You had believed that all those persons 
were rowdies. Is it so ? 

Shri P. G. Goswami: (in Bengali) 

Shri Somnath Chatterjee: He says : "OC arrested them. I am 
undone if I do it. OC can arrest anybody. I had to keep them till the arrival 
of the OC". 



Shri P. G. Gos"ami: (in Bengali); 

Shri SOlDDath Chatterjee: He says that when the OC arrested them' 
he thcught they were all rowdies. 

Shri P. G. Gos"ami: (in Bengali) 

Shri Somnath Chatterjee: He says that if the MP had told that he 
had the identity card or even that he was an MP, the witness would have 
sent for the officer-in-charge and informed him about the persons whom 
they have arrested. 

Shri Somnath Chatterjee: If you had believed him to be a rowdy 
why did you not search his bag thoroughly? 

Shri P.G. Gos"ami: (in Bengali) 

, 

Shri Somnath Chatterjee: He says that he was looking for a bomb 
or an offensive weapon. He says that if the MP had told him that he was one 
such and that his identity card was in the bag, he would have found it out. 

Mr. Chairman: It was an ordinary portfolio bag. I could not 
h ave taken a long time to search it. 

Shri Somnath Chatterjee: When did you know for the first time 
that there was an identity card? 

Shri P. G. Gos"ami: The second officer, on arrival, had commenced 
the interrogation. He disclosed himself before the second officer Mr. 
Mazumdar. (in Bengali). 

Shri Somnath Chatterjee: He says: "I had not searched the bag 
the second time; but the second officer did it." Now, Mr. Goswami, do you 
know that Mr. Mazumdar has come here and has said that the identity card 
was shown by you to the officer? Anyway, I will show you the record so 
that you might be able to appreciate whether what he had said was wrong. 

(The witness is shown the record) 

Shri P. G. Gos"ami: The ASI took the folio bag in front of that 
place, according to his direction; and accordingly under my direction. 

Shri Somnath Chatterjee: I am not going into it. Mr. Mazumdar 
in his evidence has said that the card was shown by you to him. 

Shri P. G. Gos"ami: (in Bengali) 

Sllri Som_th Chatterjee: He says he is a brahmin; he cannot tell 
8 lie. 

Sbrl P.G. Gos"ami: (in Bengali) 

Shri Somaath Chatterjee: He says that his version does not tally 
with Mr. Mazumdar's version. 
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Shri Somnath Chatterjee: Even if Mr. Saba had not told you that 

he was an M.P., if you had done your duty in searching the bag, as it was your 
duty to do it, you would have found out that there was an identity card. 

Shri P. G. Goswami: I only searched for offensive weapons. There 
were papers, but I did not look into them. If I had known that he was an 
M.P., I would have looked into them. 

Shri Somnath Chatterjee: There was a Lok Sabha Diary. 

Shri P. G. Goswami: I did not see. 

Shri Somnath ChatterJee: That is not a thin paper. 

Shri P. G. Goswami: If I had seen the Lok Sabha Diary, I would 
have considered it. Ifhe had told me that he was an M.P., there would 
have been no trouble. . 

Shri Somnath Chatterjee: His Diary was not found, his card was 
not found. According to Mr. Saba, he had also letter heads or stationery of 
the Lok Sabha. Could you not find anything there? 

Shri P. G. Goswami: No sir. I searched only for weapons. 
r 

Shri Somnath Chatterjee: Were you ever asked by any of you 
superior officers to thoroughly search the bag? 

Shri P. G. Goswami: No sir. 

Mr. Chairman: Your Officer-in-charge, Mr. Subhash Chandra, in 
his statement dated 13-6-1974 has stated that you interrogated the arrested 
person. Is that true? 

Shri P. G. Goswami: I did not interrogate. 

Mr. Chairman: You were the officer on duty? 

Shri P. G. Goswami: I was the officer on duty, but I am not entitled 
to interrogate. I have got no powers. 

Mr. Chairman: But your officer-in-charge says that you, who were 
the duty officer at the time of the arrest, did so. I will read out that portion. 
It says :-

"The arrested persons were received at the PS at 3' 15 hour on 3-5-74 
where the duty officer, ASI Pran Gopal Goswami conducted 
a formal search of the person of the eight arrested persons and 
found nothing incriminating, entered their names in the General 
Diary, and had to keep them in the Thana lock up for safe custody 
as he was the only member of the force then available at the PS 
barring the lone sentry constable on duty. During interrogation 
by the duty officer neither Mr. Saha disclosed that he was a member 
nor the person arrested made a declaration." 

Shri P. G. Goswami: According to section 161 Cr. P.C. only an SI 
is entitled to interrogate. 



Mr. Chairman: You are uyinJ thlt a.:.;\l.·jing to the law you are 
not authorised to interrogate, but your officer-in-charge who should be know-
ing this says that you interrogated. How do you account for that? 

Shri P. G. Goswami: He arrested them and he is entitled to interro-
cgate them under section 16x. 

Mr. Chairman: But your officer-in-charge says you did. Is that true 
or not? 

Shri P. G. Goswami: Interrogation is of a different type. 
Mr. Chairman: What was the nature or type of interrogation you 

condu~? 

Shri P. G. Goswami: I asked them to disclose their identity, whether 
they were respectable persons or not. 

Mr. Chairman: That is what I asked you. Your interrogation was 
about their respectability I status etc. This kind of interrogation you have done. 

Shri M. C. Daga : Are there any instructions to the police that persons 
should be questioned whether they are respectable? Is it necessary? 

ShriP. G. Goswami : No sir. 
Shri B. R. Shukla: It is done. 
Shri Chintamani Panigrahi: When I first asked this question, he 

said he had not interrogated. 
Shri Somnath Chatterjee: Your evidence is that at 3 O'clock Mr. 

Saha did not say that he was an M.P. He waited for two hours inside the 
lockup with the identity card with him to disclose that he was an M.P., altho-
ugh you had searched him. 

Mr. Chairman: And interrogated him. 
Shri Somnath Chatterjee : And searched his bag in the meantime. 

That is your case. 
Prof. H. N. Mukerjee: Mr. Chairman, I would like you to tell 

the witness that he should remember that he is giving evidence on oath . 

.n ~ ~ ~ : qf~;;ft ~Iq;r ~m nT ~ l1f~lf -ij= ~ "1"1' ~ ~ 
it ifllT ~ ~li 9m ? ~.m 'il'1' ~~ q:rm I 

.n1nWf~~:~~'frl 

.n ~ ~ ~: ffi" ~~T "1"1' ;r "lfT <fiQT ? 

~) wtvr liN", ~) : ~ fit; ~ ~ furl ifiT;rnr~, ~I' ~ 

.n~~~ : ,,{t~~'qA~<r? 

.n SI1'I ~ ~ : ~ ffi" i!i('f il?1' ~ ~ I 
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"" ~ ~ tiPsf : ~T W~ ~ ifiT ~~ f.t;im ~Jtft ? 

-n SfT1I1' ~ mPi\' : ~lA' orgCf ~ I ~ ~ f..~T lH 2 5 i'!.:~r'{ ~ I 
-n ~ iiq.:r .... : q{f il; ~ ~ qffi ~ ~T \ill" ? 

-n SllVI' '""'" q~ : ~ ~ ~lf ~ ~T .rnt it I 

~ ~ ~ tiPsf : ~ qmrq it ~ il; '{~:t cmr ~ ? ~ cmr ~Tit 
il; ~ lIT ~T ~OJ~ il; ? -

-n snvr ~ mPi\': ~CfTGI'~it~TI ~it\ii'Gl'~lfoqlo 
« ~ ~T 1J1IT ffi iRfTlIT ;Wi<: ~~tr ~11I<r I 

-n ~ ~ tiPsf : CfQ fCfiWfT ~ ~ ~ « ? 

-n snvr q~ q~: orgCf ~ ~ 70-80 fif;ffi"~ ~ I 

~ ~ ~ tiPsf : if~a'T ~ ;;rT il; %"q ~er it ~? it qt!T il; ~ o 1fT 0 

"" .TVI q)qTW q~ : ~ 0 ~ 0 ~ 0 ffi litf~:~{tif ~ I 

.n ~ ~""': ~i!Til;~~'1'ril;~m~ I 
-nSlTvr ~w q~ : ~~ ~T ~ it I ~ ~ ;;rr-Rr ~ fit; ~ ;;ft ~ I 
-n ~ ~ tiPsf: ~rq- flfiCf.f f~;;T « ~ it I 
.n SlTvr ~" q~ : i~ ~T Cfi « I 
.n ~ ~ tiI:sr : ~Cf:t fifofT ~'mtrcfl1 ~ ~ !fiT ifllf ~;r.r ~T i'fil"T fl:rm I ... ~ 

.n .TVI ~ ~ :;r(T. ~ <tiT '1'1" ~T fl1<iT :q-h: ~m- '1'T ~ I ~ 
~ ~ m ;mr~T CfIf~ it ilgCf ~ it I . 

.n ~ ;iq.:r tiPsf : ~T ~ q-~ ~ ~ it ? 

"" snvr ~ q~ : ~IiT C1'if; ~;;iiT :q~ W ~ I GI'Il <I1h:~ qrrlf'{ ~Tff 

~ ~ ~ ~ : CfT mq- if ~;;ft «;;iT ~ 'J;8T ifT • Gl'ffT ~ 

fit; fro ifTlf ~ ~,~ f'lOT ;;ft !fiT ifT1f ~ ~ ~ ~ ~~I" ifiT ~ crnrT ~ WorT ~T 
ifaTzrT? ~'{ ~ GI'~ ~it ~ ~ ~ ~ wmT f.f; CfffiIq it ~ 'lilt ~m ~T t I 

.nsnvr~~: ;;rT~ I 

~ ~ ~ ~: ~11~ ~ ~ii(" ~ q-")tq;)ft;rif itT ~ ~ it ft;I:rr 
ffi ~ m1fTif ~ it f~ ~Ttrr I ~if il; Iffif ;;rtq ~ il; ft;rlf futti q)J'blf~1iT 
~ 'fT lIT 'lilt ~'tt ~ ?it I 'lilt <mIT q1j~ ~ ~ ? 
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• snar ~ ~ : ;:r~l 'lit{ ~ .... 13f ~ :qr I ~ ftt")f~'t) 
itT "fT I ~ i('iffiT <rq~ ~r 'IT I 

Ill) ~ ~ ~ : q)~) a?tr '1ft ~ ;;rt;r ~ '1ft mm- if\1f 
~ <rh~ .q:r 1:I'iJT ? 

• R1'f ~ ml1ft : ;:r~ ~ ~r qi;T. inT 0I1f ~~ m for; ~ 
if'fm ~r~1 

'1l ~ ~ ~ : 0I1f ~ ~ ~~) ~ ~r ~iT ? 

"' snar ~ ~ : ~ <til q~ ~1i;:rT ~ ~ for; ~~~ ~:rn;:r ~~ 
~ ifit{ .... ~ ~) ~r ~ iRIT'li tt~'T ~ ~ ~) 9fR cc~ ~ 0Rt ~ 3fr·;r m iRT 
~Tm ? 

'1l ~ ~ ~: ~~'T~or<ncr~f~~~~? 
.n snar ~~ : ~iR~m~fucrmri~~ I 
.n ~ ;ri~ ~ : l;J'h: ~.:rq lfTtriIiT ~~~ ~T ~m ~ for; lti~r ~~if ~ 

fcJ~;:r~) "ITlf f~ 'lit{ If'li~ ~ "ITlf ? 

.n snar ~ ~ : ~.:nm: ~T ~, m m mmr"r 1ft ~ ~ ~ I 

.n ~ ~ ~ ::n lftITlJT t if'CfA' t f~ ,,'h: qqif if'CfA' t fuif ~~T 
t f~ ~!lj ~? ~ ~T ffi q-!,\ ~t{ 1f':r\'fJ'lti 'liTIJ 1fT q:r ~r ~, ~8'fi) ~.if t 
fi;rlt or{T ~)~ ~ ? 

.n snar ~ ~ : <ri?: ~;:rit; ifR;r~ ~ ;:r~ ~ q~dT I ~ if).:;:rff for; 
~ It lfO q'To ~ l:fT ~~ qrtf t 1fT lfRlrT ~ ~ 1fT ~T ffl, ~ .q:r arR;r ~ ~) 11m 
~ 3fT~ I 

'" ~ m ~ : ~;:r ~)'TT 'liT ~ if ~ q,~~ ifi'T~) lfTtr~ lfT~ 
~) tm fOfi It lfTif~ft ~l!f.rn: qrif t ~ ~ ? 

.n Sfl'1' ~ ~ : ~Jf ~ lf~ ~ 9 ;:r{t lfrlq g-m I m m~ "q;:r 
~~~T~~~fW.rr I 

'" ~ ~~: ~if If'h: m "Il ~ ~ 1JIif if m ~ ~ ~ 
1m for; It ~;ft m t lf~T ~ ~ 0I1f qffl ~ ~ ~ ~ "Ttrfi) ~i9 ~T 
lfTti,lf 1m I 

..n Sfl'1' ~ ~ : "I'T ~T I 

IIl,~,,;i~ r"" : ~ ~ t ~ ;;rar mCC ffi ~ mq' iRT m ? 

..n Sfl'1' ~ ~ : ~Jf""~ for; It ~fr ~ ~r q-) 0 ~T 0 -t"l' .~ ~ , 
~~~iim~lt I 
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• "",,;it;r _: ~~om~~)~~~'m? 

.1I1'r~~: ~it;:g~t~~~ I f~ ~ it 
~ f.t; m ~ ~o <tiTi ~ I 

Mr. Chairman: YOu are the officer who made the search for offensive 
weapons? 

Sbri P. G. Gos_ami: Yes. 

Mr. Chairman: According to us, if you had made a proper check 
or discharged your duties properly instead of confining your search to only 
offensive weapons and explosives and concentrating your attention on 'row-
dies' and all that, perhaps the whole thing would have been avoided whereas 
it unnecessarily involved the obstruction of the duties of an hon. member of 
Parliament. Have you anything more to say? 

Shri P. G. Gos_ami : *Before an arrest is made, the arresting party 
would search the person. I proceded on that basis that before an arrest was 
made, he was searched because if there was a pistol or revolver, he could shoot. 
Now when they came to me, I only looked for offensive weapons. 

I have said what I have done. When the MP came to me, I told him: 
"If you had told me earlier, this would not have happened'. I tender 
apology. 

~ Ifto !Into 'l"" : mq- 'R ~1 Wff\ilj"",\iif ~ t f~c ~ ~ ? 
Shri P. G. Goswami: What I have done, I have said, Please excuse me 

for what I have done. 

Shri Shyamnandan Mishra: If there has been any lapse on my part 
express my apology-That was what he said. 

The witness then withdrtfD. 

*Translation. 
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APPENDIX 

(See para 16 of the Report) 

EXTRACTS OF GENERAL DIARY ENTRIES OF NALHATI POLlCE 
STATION. 

Extract from Nalhati P.S. General Diary Entry dated 2-5-74. 

S8 Myself with S.I. S. K. Chatarji, ASI S. Kundu, ASI Kamal 
----Roy al\d force left for Nalhati Bazar area to organise anti rowdy 

21-50 raid and to work out a secret information of arrival of some rowdy 
O. C. and and ant isocial elements in town to mobilise local rowdies to create 
force out to trouble in C.D. Movement on 3-5-74 at Rampurhat. 
organise raid. 

03-15 

AS! in with 
force and 
accused 
arrested U/S 
lSI Cr.P.C. 

Charge of the P. S. is left with ASI P.G. Goswami with all 
Government properties and keys of the Malkhana "accused in the 
lock up". 

Sd/- S. Moitra, 
O. C. Nalhati P. S. 

Extract from Nalhati P.S. General Diary Entries dated 3-5-74. 

ASI Sudhir Kundu and force retUrned to P.S. and made 
over the following accused arrested byO/CNalhatiP.S. U/s 151 Cr. 
P. C. and sent to P.S. for further interrogation to ascertain their 
identity. I took the accused in my custody and searched their 
persons found nothing incriminating with them. Their personal 
properties are noted against each. 

(I) Gadadhar Saba, s/o Bhola Nath Saba of Nalhati-pp. 
one closed port folio bag. 

(2) Subhas Ch. Sarkar, s/o Khitish Ch. Sarkar of do. 
(3) Gangadhar Mandai, s/o L. Amulya Ratan Mandai of do 
(4) Madan Mohan Mandal, s/o L. Radha Ballav Mandai of 

do. . 
(5) Rameswar Gupta s/o L. Mukuleswar Gupta of do. 
(6) Abdul Kayez, s/o Abdul Kashem of Madhura, P.S. 

Nalhati. 
(7) Jagannath Das, s/o L. Nitai Ch. Das of Kanishal P.S· 

of do. 
(8) Khitish Sinha, S/o L. Gopal Ch. Sinha ofNalhati. 

I am alone at the P.S. other than thana sentries at the post. 
considering the security of the accused persons I put them at .the 
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lockup after observing hazat rules. Warned the sentry constables ... 
ASI S. Kundu and his force again left P.S. to meet O/C. 

Sd/- P. G. Goswami, 
A.S.I.; 

Extract from Nalhati P.S. General Diary Entries dt. 3-5-74. 

L/S.L/P. Majumdar came to P.S. from Qr. and took charge 
05--10 of the P.S. with malkhana keys and govt. properties 19 accused in 

the lock-up. Appraised of the arrest made by O/C. I talked 
s.li i~nd with the accused persons ofthe lock-up. Accused Gadadhar Saba :ad accused expressed to me in course of conversation and claimed himself 
iDterrogated. as the elected M.P. of the district. He also stated that he had his 

identity card in his folio bag lying with the duty officer. Accord-
ingly under my direction the A.S.L took the folio bag in front of 
the lock-up gate and opened the same in presence of Shri Gadadhar 
Saba. The identity card was found out in the folio bag with other 
personal belongings. I contacted OIC over phone and appraised 
him about the matter. Meanwhile Shri Saba was taken out of the 
lock-up and requested to stay at the office room after offering him 
full courtesy. I also offered him chair at the office. ASI P.G. 
Goswami will write the G.n. 

Sd/- P. R. Majumdar, 
S.1. 

66 OIC Nalhati P.S. informed over phone after consulting the 
05_2Smatter of arrest of honourable M.P. with the superiors and directed 

to release Shri Saha immediately on P.R.S.I. P. Majumdar accord .. 
Direction of ingly informed honourable M.P. but Shri Shaba refused to have 
O/C t;b rde- his release without the release of 7 companions. S.I. P.R. Majumdar MP or P.R. again contacted OIC over phone to solicit instructions from the 

superiors. 
Sd/- P. G. Goswami, 

A.S.L 

68 OIC Nalhati P .S. informed over phone after further consulting 
_ _ _ __ _ with superiors to release honourable MP. Shri Saba and his com-

01- 00 panions on P.R. Accordingly I informed Shri Saba who along with 
his seven companions furnished P.R. Bond for their release. They 

O. C. release were allowed to go with their personal belonging. Shri Saba and 
: p~ his companion left P.S. T.M. sent to S.P. n.I.B. Birbhum for his 
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07-45 
Arrival of 
M.P. and 
Dote 

• 

perusal. 
Sd/- P. G. Goswami. 

A.S.1. 

Honourable M.P. Shri Gadadhar Saha came to P.S. with 
some of his men and expressed his desire to meet O/C. I informed 
him that OIC was still out on duty. He wanted to stay at the P .S. I 
offered him proper seat and courtsay. 

Sd/- P. G. Goswami, 
A.S.I . 
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77 Myself along with S.1. S.K. Chatarji, ASI K. Ray, ASI S-

11-45 Kundu and force returned to P.S. after organising raid as per direc. 
tion of the superior office contained in R.T. message dt. 2-5-74. O. C.in with 

force and 
note At 02'30 hrs., on 3-5-74 while I was at Nalhati Bazar Organis-

ing raid I got an information of assembly of a large number of 
antisocial elements, rowdies and trouble shooters at Nalhati Railway 
Station on this information, I along with my officers and force 
rushed to N alhati Railway Station; On arrival at the Railway 
Station platform I found 40/50 persons there who on seeing our 
approach tried to fly away qui~kly from there. I with my force 
succeeded in detaining 8 persons including Shri Khitish Sinha 
and Subhas Sarkar ofNalhati; On being questioned they refused to 
disclose their identity and expressed their determination to proceed 
to Rampurhat by the next available train to participate in the C.D. 
Movement scheduled on 3-5-74 there. Their attitude appeared to 
me suspicious as they were found determined to break law and orders 
in observance of the C.D. Movement at Rampurhat. Accordingly, 
for the interest of the peace and orders I took them in custody U IS. 
lSI Cr. P.C. and sent them to P.S. my Thana Van under escort 
of ASI Sudhir Kundu and force to detain them till my arrival and 
till their identity is established. I made several attempts in the 
locality and found that all the known roughs and rowdies are absent 
from their respective houses. It is learnt or enquiry that a large 
number of them had gone to Rampurhat to participate in the pro-
posed C.D. Movement in the garb of the political supporters. 

I paid respect to honourable M.P. Shri Saha who was so long 
waiting for me at the P.S. I answered the queries made by him 
regarding his arrest etc. I also apologised to him for the uncalled 
for inconveniences caused to him which could be avoided had he 
disclosed his identity to me at the initial stage of his arrest, Shri 
Saba and his men left the P.S. being satisfied with my answer. 
Noted for future references. 

Took charge of the P.S. with all Govt. properties, keys of 
malkhana cash arms and ammunitions. No accused in the lock-
up. ASI P.G. Goswami will write G.D. as before. 

Sd/- S. Maitra, O.c. 
Certified to be true copy. 

Sd/- Subhas Ch. Maitra. 
OIC Nalhati P. S. 

Camp at New Delhi. 
S-II-74e 
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